The Sabka Bima Sabki Raksha (Amendment of Insurance Laws) Bill, 2025-
Passed

THE MINISTER OF FINANCE; AND MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I beg to move*:

?That the Bill further to amend the Insurance Act, 1938, the Life Insurance
Corporation Act, 1956 and the Insurance Regulatory and Development Authority
Act, 1999, be taken into consideration.?

In the opening remarks, I would like to just highlight what the current ecosystem is.
After all, the policy has moved towards reaching 100 per cent FDI now. Earlier, we
had amended it to reach 49 per cent. With that and many other changes, an
ecosystem has developed in this country with greater access for people to
insurance. The Insurance Ombudsman Rules were framed in 2017, and IRDAI was
also established. They have established an elaborate framework for the protection
of policyholders. The Government came up with several flagship programmes, like
Pradhan Mantri Jeevan Jyoti Bima Yojana, Pradhan Mantri Suraksha Bima Yojana,
Pradhan Mantri Jan Arogya Yojana, and Pradhan Mantri Fasal Bima Yojana. All
these aimed at the poorest sections who can afford insurance but by keeping the
premium less, we made access to insurance and as I said in the morning, that kind
of access which came of help even during the big pandemic like Covid. Other than
that, the Government also has been making sure that the public sector insurance
companies can meet the insurance requirements of the people of India. So, by
listing of LIC, for instance, we have made it transparent for people to know what is
happening there and those who want to participate in the retail stock market, they
can also come in. The GIC Re-insurance and New India Assurance are all in this
direction.

Sir, with these kinds of steps taken, as I said, we moved from 26 per cent to 49 per
cent in 2014-15, and then from 49 per cent to 74 per cent in 2021. These have
actually brought in greater push for the insurance sector. I will explain, how, by
taking up some of the parameters. In 2014-15, the number of insurers were 53.
Now, they are 74. Insurance penetration earlier was only 3.3 per cent. Today, it is
closer to 3.75 or 3.8 per cent. Insurance density, that is, average insurance
premium paid per person in a year is referred to when I say insurance density, it



was 55 US dollars in 2014-15. Now, it is 97 US dollars. Total insurance premium in
lakh crore rupees was Rs. 4.15 lakh crore in 2014-15. Now, it is Rs. 11.93 lakh crore.
Asset under management was Rs. 24.20 lakh crore in 2014-15. Now, it has gone up
to Rs. 74.43 lakh crore.

FDI limit in insurance companies, as I said was raised from 49 per cent in 2014-15
to 74 per cent in 2024-25 whereas for insurance intermediaries, that 49 per cent
which was the case in 2014-15 was made 100 per cent even in 2024-25. So, with all
these, now is the time when we are looking at greater penetration and we want to
have the regulator also to be more robust and that is why, we have taken this in the
amendment that we are bringing about. I am not getting into the details of each
one of those but there will be a better regulatory oversight. There will be ease of
compliance. Insurance intermediaries will provide uninterrupted services and we
are also treating both intermediaries and insurance companies with a lot more
standardized approach so that whenever they do anything, they will have to have a
stakeholder consultation before they bring in any policy and so on. So, Sir, broadly,
I will leave it here that it aims at bringing in transparency. There is a good need for
insurance money and so an increase in FDI. Many compliance related issues are
being eased out. There is, for instance, a legal requirement to seek prior approval.
Even to seek approval of the IRDAI or the regulator for transfer of share capital,
that is, even for one per cent, they will have to come and seek approval. But now,
we are saying, no, you come only when it is five per cent so that there will be
greater flexibility and so on. So, there are very many such measures. Once the
discussion is over, I will take your permission and give the elaborate clarification
and reply to all the Members.

So, with this, I look forward to having the debate.
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SHRI B. MANICKAM TAGORE (VIRUDHUNAGAR): Thank you, Speaker, Sir. This Bill
was introduced at 12:30 pm today, and at 4:30 pm we are having a discussion on it.
The main question is, why is the Government rushing too far for this law to be
made? This House has debated many Bills, some technical, some transactional, and
some routine Bills. But, today's Bill is none of those. This Bill asks for fundamental
questions about our Republic. Is insurance a public promise or merely a private
product? Is protection a right of citizenship or a privilege of purchasing power?
Insurance is not just about policies and premiumes; it is about who bears risk in our
society.

Speaker, Sir, when risk is pushed away from the State and on to citizens, democracy
itself becomes fragile. Let us remember where we came from. In 1956, India had
nationalized life insurance, not because markets failed, but because markets
excluded. Indira Gandhi said: ?The purpose of nationalization is not profit but
protection.? LIC was born not as a corporation but as a constitutional instrument of
social security. It insured farmers with uncertain incomes, workers without formal
contracts, and families whose only asset was hope. For decades, LIC did what
private capital could not. It went to villages, took long-term risk, and invested in
national development. That is the Congress?s idea of insurance. We believe in
inclusion, not extraction, and we believe in solidarity, not speculation. What does
this Bill really do? This bill is wrapped in comforting words, sabka beema, sabki
raksha. But, let us read the fine print. Section 3(a)(a) allows 100 per cent FDI in
insurance. It is not 74 per cent; it is not shared control; but complete foreign
ownership. That means, pricing decisions made outside India, investment priorities
set by global boards, profits repatriated abroad, and all in a sector that controls
household savings, long-term capital, and social risk pooling.

This is not reform, Sir. This is the withdrawal of the State. The Government claims
that this is the necessity for capital. But, Sir, facts matter. Many private insurers
have not even used the existing 74 per cent FDI limit. If capital was the real
problem, why was the 74 per cent not enough? The truth is uncomfortable. This
decision is not driven by necessity, but, it is driven by ideology. An ideology that
believes that the State must retreat, the market will magically include, and citizens
must feed for themselves. The Congress Party rejects this ideology, clearly and
unapologetically.

What happens when insurance is fully privatized, Sir? We do not need theory. We
have experience. Look at the Prime Minister's Fasal Bima Yojana. Farmers pay



rising premiums; the claims are delayed or disputed; and the insurers remain
protected. Look at Ayushman Bharat. Private hospitals deny high-cost procedures;
cashless care becomes conditional; and States report unpaid bills running into
lakhs of crores. When profit enters without accountability, risk quietly exits the
insurer's balance sheet and enters the citizen's life. That is what happens when
insurance forgets its social role.

Speaker, Sir, this Bill does not just open the door to foreign capital, it tilts the
playing field itself. Private and foreign insurers will cherry-pick low-risk urban
customers, exit rural and informal segments, and re-insure profits abroad. But,
who will remain? It is LIC, and public insurers as insurers of last resort. This is not
competition, but a systematic weakening. You privatise profits, and socialise losses.
Congress will not accept this silent dismantling of India's largest and strongest
public institution. Insurance is not a shop, but it is a financial backbone. Premiums
are not spare change, but they are the long-term national savings. With 100 per
cent FDI, dividends will flow out, re-insurance payments will flow out, and decision-
making will also flow out. At a time when India needs domestic capital for
infrastructure, climate resilience and social protection, this Bill allows an outflow of
patient capital. Sir, that is not nation-building. This is financial dependency.

Hon. Speaker, Sir, we are not standing here to defend stagnation. Congress
believes in reforms. But, it should be reforms with responsibility. Our alternative is
clear. Strengthen LIC and public insurers, expand coverage through public-private
balance, not surrender, use regulation to enforce inclusion and treat insurance as a
social infrastructure. We believe growth must be shared, not siphoned.

Sir, let me end where I began. The Bill asks a question. Will India say protection is a
right or protection is a product? Will we say the State stands with citizens in
uncertainty or citizens must negotiate risk alone? Speaker, Sir, Congress chooses
the Republic over the market, citizens over corporations and protection over profit.
That is why we oppose this Bill, not in anger but in conviction.

SHRI KONDA VISHWESHWAR REDDY (CHEVELLA): Sir, thank you for this
opportunity to speak on this very, very important Bill.

Sir, if a misfortune strikes an individual and the entire society comes forward to
help and support this, then it is indeed a truly great society. Insurance is this
business, where if an individual faces misfortune, an accident, or death, then the
society comes forward and helps. It is indeed a great business and a noble scheme.



But, it is unfortunate that despite it being needed by every country, especially the
poor in our country, the insurance penetration has been dismal.

16.47 hrs (Shri N. K. Premachandran in the Chair)

Sir, the opposition leaders blindly talked a little earlier today that during Nehru's

time, they nationalised insurance companies and they did well. During Indira
Gandhi's time, they nationalised insurance companies and they did well. But, they
forgot to mention something. The penetration of some of the insurance companies
was as low as one per cent when they nationalised it. Today, health insurance is
almost 50 per cent and it is not just for the rich. They will say that it is only for the
rich. No, Sir. Almost 40 per cent of that goes to the poor with the Government
schemes like Pradhan Mantri Suraksha Bima Yojana, Atal Pension Yojana and
Ayushman Bharat. The coverage is almost 40 per cent and it goes down to the
bottom most. Is that good? Absolutely. They talk about nationalisation as being
good, but that is when the penetration was the lowest.

Sir, strangely, they forget to talk about Shri P. V. Narasimha Rao ji. Why do they
forget to talk about Shri P. V. Narasimha Rao ji who actually privatised and turned
the country around? That paved the way for privatisation. The privatisation kept
increasing each year from 24 per cent to 49 per cent and from 49 per cent to 74
percent. Now, it is going to go up to 100 per cent. The penetration kept increasing.
The benefits of insurance are reaching the poor.

Sir, around 33 crore people are covered under Pradhan Mantri Suraksha Bima
Yojana. With just Rs. 20 premium, there is insurance of Rs. 2,00,000 if someone dies
in an accident. The premium under Pradhan Mantri Jeevan Jyoti Bima Yojana is just
about Rs. 36 a month. It is a life insurance and they get about Rs. 2,00,000 at the
end. This is going to the lowest of the pyramid.

Sir, the insurance penetration in India is still a long, long way to go. That is why the
foreign investment is required. Foreign investor can be anybody and anywhere; it
does not prevent the local. The local players are actually being encouraged by
reducing the paid-up capital amount. So, the insurance penetration will increase; it
will create more jobs. When it went up from 49 per cent to 74 per cent, Rs. 55,000
crore of FDI income came into the country. Now, it is expected that when it goes to
100 per cent, close to Rs. 1 lakh FDI investment will come into the country. It will
create direct jobs, but more importantly, indirect jobs as well.



Sir, the number of agents will increase and they will also be more profitable.
Premachandran ji was very concerned about the agents like life insurance agents
and LIC agents, but this is a bonanza for the agents. Before this Bill, the agents
were tied up with one insurance company. They were locked up. Those agents are
unshackled. If I were an LIC agent, I could not sell some other product. If I am a
Bajaj Insurance agent, I could not sell some other product. I was locked up and
chained up. Now, I am unshackled. I can sell any insurance product, I can work for
any other agency, I can sell health insurance, and I can sell general insurance also.
Their profitability will increase and their numbers will increase. Today, there are
approximately 70 to 75 lakh insurance agents. I am very confident that the number
will almost double in the coming years with this.

However, it is not only deeper penetration, or the investment that it will bring in.
There is one more important thing. Insurance promotes responsible behaviour and
it penalises irresponsible behaviour. I am not just talking about cigarette smoking
or rash driving but also unhealthy lifestyle in many other ways. For example,
nowadays, builders construct buildings in unsafe areas like around lakes and those
areas get flooded. They build gated communities that get flooded or sometimes
even washed away with torrential rains. In the developed countries, even if a
builder is getting the permission illegally and he constructs the building, the
insurance company will not give the insurance. If the insurance company does not
give the insurance, the bankers will not give the loans. And if the bankers do not
give the loans, the product is unsaleable. In a way, it checks corruption. So, it
promotes responsible and good behaviour and penalises wrong behaviour.

There is a BPO in my constituency. IRDA is also there in my constituency. That BPO
just checks in the United States whether any building is in a 100-year flood zone, a
50-year flood zone, or a 25-year flood zone, and accordingly, the insurance
company pays. So, insurance promotes responsible behaviour in our society. It is
indeed noble and the penetration should increase. I do not think anyone should
oppose the penetration of insurance.

Beside the number of agents, there are also 29 lakh points-of-sale persons who will
also get the benefit. More importantly, anyone can become an agent. They have to
write an exam. This exam is going to become tougher because, earlier, it was a
separate exam for, say, life insurance and health and general insurance. Now, it is a
composite exam. They can sell any product. The exam may be difficult, but I am
sure all these agents will pass because India has brilliant people. But I request that



for rural penetration, this exam should be conducted in every regional language; it
should be in Telugu in the villages of my constituency because the insurance
penetration is very low there. So, just for example, the GDP contribution in urban
India is very high around 55 per cent to 45 per cent, but the population split is low.
If you look at the insurance offices, it is less than two per cent in rural India. So, I
think we really need to look into it.

The other good thing is composite insurance. LIC could sell only life insurance.
Now, it can sell multiple other insurances products. So, they are not restricted. This
is a very good thing. An insurance company could not do any other operation
except selling insurance. But now they can merge the financial services with the
insurance services. So, it is good, but there is a risk also because the foreign players
can have an unfair advantage. They can have an unfair advantage because they
have deep pockets and unlimited funds, whereas our players may not have that
deep pockets. So, the IRDAI should be very careful. If they merge a financial
company with an insurance company, they will have even deeper pockets. Then,
there will be caps, restrictions, and ratios that the IRDAI puts in place. They have to
be scrutinized even more. Otherwise, the bigger players will have a greater
advantage, and smaller players will not have that benefit. So, a composite license is
good, and merging insurance and non-insurance businesses is beneficial, provided
that the IRDAI truly acts like a watchdog.

Sir, before I conclude, I have two points regarding healthcare. Healthcare is very,
very important. When it comes to healthcare, there is much to be discussed.
However, if we examine the healthcare system in our country, which contain
hospitals, in reality, it functions more like a sick care industry. They are
compensated by the sick, not by the healthy. So, on one side, we have a healthcare
industry that gets compensated by the sick, and on the other side, we have an
insurance business that gets compensated by wellness. This creates two conflicting
interests. Now, if hospitals and the healthcare industry are encouraged to enter the
insurance business, the healthcare sector will truly shift from an illness-based
model to a wellness-based model. They will promote yoga, gyms, and preventive
health check-ups, which most hospitals do not focus on but instead depend just on
sickness. So, I believe that is very, very important.

Sir, the most expensive insurance is the farmer insurance. If we analyse the
premium in relation to the claims, the farmer insurance is the most expensive,



while general insurance is the cheapest. So, health insurance and farmer insurance
are the most expensive.

Sir, if we compare any product or service in our country to the same in a developed
country, the costs are similar. For instance, if you purchase a car in India or in a
developed country, the prices are same. Similarly, a ton of steel, or a three-star or
five-star hotel stay, here and abroad, costs about the same, or perhaps is even
more expensive in India. Even for a ton of steel, aluminium, or wheat, prices in
India are comparable to those in developed countries. However, there is only one
product or service that is cheaper in India by five or ten times, that is, healthcare.
Yet, it remains unaffordable. Therefore, it is very, very important that penetration
in this sector should increase.

An hon. Member just mentioned about socialising the losses and privatising the
gains. It is now reaching the bottom-most. The benefits are socialized. I was a
Member in the 16" Lok Sabha also. The Agriculture Insurance Corporation was
continuously incurring losses operating with a very primitive methodology of crop-
cutting with low penetration. It was actually not insuring the farmers; it was
insuring the banks that provided loans to the farmers which was compulsory. If I
take a bank loan, I have to get the insurance whether I want it or not; the banks
would deduct the premium from my pocket. However, today, 40 to 50 per cent of
farmers are voluntarily taking loans. It is not socialized. They put a cap on it.

Sir, it is not just about the funds, because insurance is a trust and knowledge
business. Trust is built over time or through advertisements, but knowledge is also
important. It is not enough if I have a lot of funds; one must also possess adequate
knowledge. Today, with advancements in artificial intelligence and actuarial
sciences, foreign companies may have a much more deeper understanding of India
than our Indian companies. So, it is very, very important to establish a highly
advanced actuarial science and research centre, and this knowledge should be
made available in the public domain so that all insurance companies are on the
same level, preventing foreign companies from gaining an advantage in their
understanding of our business. With this, the Pradhan Mantri's vision of insurance
for all, that is, ?Sabka Bima, Sabki Raksha? may become a reality even before 2047.
Thank you. Jai Hind.

17.00 hrs
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comes to FDI in insurance. We strongly oppose it. In March 2015, when the



Insurance Laws (Amendment) Bill was being discussed, we had said that allowing of
FDI in the insurance sector is something that is against the interest of the country.
This whole logic of the Government in pressing ahead with FDI in insurance sector
is fraught with dangerous consequences. Now, this Bill seeks to allow 100 per cent
FDI in insurance. 74 TRYC $99RY & 23A At &1 A 0HT @ 81 e U, [th IR hufat st
34 74 tRYe Uhatens fear ar | et ITeht 100 urde &Tt, STehT Aderd &I 87 39 100
RYC Y T IIfed AT d18d 8?2 o1Had! a1 &l India has an overall insurance
penetration rate of 3.7 per cent, which is below the global average of seven per
cent. The requirement of net owned funds - includes equity capital, free reserves,
balance in share premium account, and capital reserves representing surplus - for
foreign reinsurers is proposed to be reduced from Rs.5000 crore to Rs.1000 crore.
addd, 399 oft 2rad T 2T & Uehe g I@T §, difch 3 5000 aiig JUT § 1000 R4S
¥UY H IaR A T 1 A IRt o & flg | But you have not accepted the proposal to
lower minimum capital requirements for new insurers. Currently, the law mandates
a minimum paid-up capital of Rs.100 crore for insurers and Rs.200 crore for re-
insurers. Therefore, that has long been criticized as being too high and prohibitive.
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One of the most notable omissions in the Bill is the provisions for composite
licences, a reform that many insurers had strongly asked for. Under the existing
Insurance Act, 1938, insurers are confined to rigid silos. Life insurers can only offer
life policies, and general insurers cannot enter life insurance segment. You are
introducing foreign investment in insurance. Remember, insurance giant American
International Group (AIG) was considered too big to fail. But during the 2008
financial crisis, they had to be bailed out by the Government by giving an amount
of over USD 180 billion. It was taxpayers? money. So, you must be beware. Just
bringing in foreign companies is not a miracle cure which will grow the sector.

While on the topic of health insurance, let us compare Swasthya Sathi with
Ayushman Bharat. Ayushman Bharat started two years after Swasthya Sathi. You
copied the idea. It is very good. Swasthya Sathi is in the name of the woman head
of family. It shows woman empowerment, just like we have 38 per cent of woman
MPs in Parliament. Parents of both spouses are included under Swasthya Sathi. For
Ayushman Bharat, you need to make a card. Swasthya Sathi is completely
paperless and cashless. Swasthya Sathi covers 2.4 crore families, more than 2,800
hospitals are empanelled, and over one crore hospitalizations have been reported
till now with 99 per cent claims settled. There was a scam in Ayushman Bharat. A



C&AG report found that 7.5 lakh beneficiaries were linked to a single mobile
number. A recent survey conducted in over 300 districts revealed that over the last
three years, 43 per cent of people surveyed faced problems while claiming their
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patient. The so-called cashless treatment has turned into senseless waiting for
numerous patients.

Another major issue is inadequate disclosure by the insurance companies of policy
specific details. Technical and complex words are used to mislead policyholders.
There are lots of rejections based on pre-existing diseases. The Health Ministry
should direct IRDAI to make it mandatory for insurance companies to disclose on
their websites each month the number of claims received and rejected. feamT Retae
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SHRI G. M. HARISH BALAYOGI (AMALAPURAM): Thank you, Sir, for allowing me
the opportunity to speak on the Sabka Bima Sabki Raksha Bill, 2025. This Bill is a
timely and necessary step to modernise India?s insurance framework. Allowing up
to 100 per cent Foreign Direct Investment will help expand the sector and improve
consumer choice, while the strengthened role of the IRDAI will enhance regulatory
oversight and protect the policyholders. The creation of Policyholders?s Education
and Protection Fund reinforces these reforms by recognising that insurance can
expand meaningfully only when awareness and trust are built among the
consumers.

Sir, one provision that particularly deserves appreciation is the removal of the
mandatory minimum paid-up capital requirement for the insurance cooperative
societies. This will encourage community-based and region-specific insurance
models, which are crucial for expanding coverage in under-served areas. However,
I would like to highlight certain concerns where the intent of the Bill can be further
strengthened.

Firstly, insurance penetration in India?s rural areas remains deeply inadequate.
India?s insurance penetration is only about 3.7 per cent, well below the global
average of seven per cent. While easing capital norms for cooperative insurers is a
step in the right direction, the reality is that India currently has only very few
cooperative insurers.

Therefore, micro-insurance assumes critical importance for low-income
households, which provides protection against health emergencies, crop loss,
natural disasters and loss of earning members. To scale micro-insurance
meaningfully, it is essential to encourage smaller and niche players who
understand local risks and regional needs. Therefore, rather than a rigid capital
threshold, empowering IRDAI to prescribe proportionate and risk-based capital
norms would allow flexibility while maintaining prudential safeguards.



Secondly, though opening the sector to 100 per cent FDI will increase competition
and consumer choice, it is equally important to ensure that there is a level-playing
field between the public sector and the private insurers. At present, a TDS of two
per cent applies only to public sector insurance companies while the private
insurers are exempt. This regulatory asymmetry places public sector insurers at a
competitive disadvantage. Therefore, to realise the objective of the Bill, such
unequal tax treatment must be addressed.

As more insurers enter the market, the absence of composite licensing remains a
structural limitation. At present, insurers are required to operate separate entities
for life insurance and general and health insurance, which increases compliance
costs and prevents the offering of integrated products. Allowing composite
licensing would, therefore, enable insurers to offer bundled solutions covering life
and health insurance and savings under one roof, improving efficiency and
delivering greater value to consumers.

The gaps in the insurance coverage becomes most visible when disaster strikes and
livelihoods are wiped out overnight. India faces severe and recurring disaster risks
due to its geography and demography. In my home State of Andhra Pradesh,
particularly in coastal districts such as Dr. B. R. Ambedkar Konaseema, communities
face floods and cyclones almost every year. Despite this repeated exposure,
disaster insurance coverage in India remains weak, particularly for economically
vulnerable households and infrastructure in high-risk areas with more than 90 per
cent natural disasters being uninsured against.

The Finance Committee recommended parametric insurance as a solution offering
faster payouts and clear triggers. I am happy to note that the NDMA has
constituted a working group to develop single-peril parametric insurance products
for India. Additionally, I would like to suggest to the hon. Minister using provisions
in the legislation to speed up implementation of parametric insurance and also
opening up use of government technology such as Weather Information Network
and Data System (WINDS) for the same.

Similar gaps, in insurance protection exists for migrant workers working abroad.
The Indian Government offers the Pravasi Bharatiya Bima Yojana as a mandatory
insurance scheme for all Indian workers holding ECR-category passports and going
to ECR countries. However, the Committee on External Affairs has noted that since
the inception of the scheme, only about 2,197 claims have been settled out of 80
lakh policies, and only 156 of 418 claims were settled. This low settlement ratio



indicates deeply concerning systemic shortcomings. Coming from a State with a
high number of migrant workers to other countries, especially the Gulf region, I
would like to recommend that the Ministry of Finance work with the Indian
Missions in claim facilitation, stricter oversight of insurers, and timely
reimbursement to protect vulnerable migrant workers.

As I conclude, I would like to take a moment to commend the Delhi Police for
cracking an insurance scam caller earlier today involving a fake call centre that
preyed on individuals whose policies were nearing maturity. While we celebrate
their work, we must be equally vigilant of dangers posed by scamsters and
fraudsters in the insurance sector. We must ensure that all steps have been taken
to provide the government with adequate support for modern technology so that
they may protect our people from such frauds. With this, I conclude my speech and
on behalf of my Party I support the Bill. Thank you.

SHRI RAJABHAU PARAG PRAKASH WAJE (NASHIK): Sir, I stand here to speak on

the Sabka Bima Sabki Raksha (Amendment of Insurance Laws) Bill, 2025. While the
Government claims that this Bill will accelerate growth, improve policyholder
protection and enhance ease of doing business, a careful reading reveals serious
concerns relating to foreign control, excessive regulatory powers and the privacy of
our citizens.

The most troubling provision is the proposal to allow 100 per cent foreign
investment in Indian insurance companies. Insurance is not just another business.
It is a long-term financial backbone that supports infrastructure, social security and
household stability. By permitting complete foreign control, we risk prioritising
overseas shareholders? interests over the long-term financial security of Indian
policyholders. I ask the Government: how does handing over full ownership of our
insurance sector to foreign entities ensure raksha for our citizens?

My second concern relates to data privacy. The Bill mandates extensive collection
and centralisation of sensitive personal data, including Aadhaar and PAN details of
policyholders, and requires insurers to submit this data in real time to the regulator
or its authorised entities. In an era of rising cyber threats, creating such large,
centralised databases, especially when insurers may be 100 per cent foreign-
owned, pose a serious risk to the privacy and security of millions of Indians. The
assurances of confidentiality in the Bill are weak and insufficient.



In conclusion, this Bill risks replacing legislative scrutiny with regulatory
convenience and national control with complete foreign ownership. Reforms are
necessary, but they must be balanced, transparent and protective of citizens'
rights.

I strongly urge the Government to refer this Bill to a Select Committee, so that the
implications of 100 per cent FDI, excessive delegation of powers and data privacy
risks can be thoroughly examined. Only then can we ensure that Sabka Bima truly
provides Sabki Raksha. Thank you.

SHRI BHASKAR MURLIDHAR BHAGARE (DINDORI): Hon. Chairperson Sir, today

we are discussing a very important issue. Through this bill, the government has set
the ambitious goal of providing insurance to all by 2047. My party's stance has
always been pro-people, environment friendly, and reformist. Therefore, we do not
oppose 100% foreign investment and the introduction of technology in the
insurance sector.

However, hon. Chairperson Sir, the question is not about investment, but about
how much and what kind of protection the common people will receive from it, and
how positively it will impact their lives. I would like to draw the House's attention to
three serious issues and the relevant statistics.

Hon. Chairperson Sir, the government says that farmers will benefit when private
and foreign companies enter the market. But there is a huge discrepancy between
the amount collected as premium by insurance companies under the Pradhan
Mantri Fasal Bima Yojana (PMFBY) and the amount disbursed as claims. The
government can verify the figures it has; these companies have made thousands of
crores in profit from the suffering of farmers. You cannot deny the reality that
currently, it takes at least 6 months time for farmers' claims to be approved and
settled. The BID model was successful in Maharashtra, where there was a limit on
the companies' profits. If the losses were less, the remaining amount was returned
to the farmers and the government. While rolling out the red carpet for foreign
companies in this new bill, will the government show the courage to implement the
BID model across the entire country and limit their profits? On the other hand, a
country like America is moving towards something like Obamacare. The world is
moving in that direction, so why aren't we? This question arises.

Hon. Chairperson Sir, it is easy to say "insurance for all," but according to the NITI
Aayog report, almost 48% to 50% of India's total healthcare expenditure is borne by



people out of their own pockets. This percentage is very high globally. The world
average is 18%, and I think this figure is very high in India. What is the reality of the
Ayushman Bharat scheme? Many private hospitals do not offer treatment because
the package rates are unaffordable. In Maharashtra, due to outstanding bills worth
crores of rupees under the Mahatma Phule Jan Arogya Yojana, hospitals are not
providing health services. These hospitals are affiliated only with wealthy hospitals
in large cities, so will patients in rural areas receive proper treatment? It is essential
that this assurance is included in the bill. Most importantly, health insurance acts as
a shield for hospitals. Therefore, the cost of bills is increased by imposing
unnecessary services on patients.

Therefore, it is necessary to pay attention to how such practices can be controlled.
On one hand, the government says, "Buy insurance and be safe," and on the other
hand, an 18% GST is levied on that same insurance. This means that if you want to
buy insurance and be safe, you will first have to pay 18% GST. According to the
Finance Minister's figures, in the last 3 years, the government has earned Rs.
24,000 crore or more from GST on health insurance alone. Tell me, are health and
life a luxury that is taxed at 18%? What kind of welfare state collects taxes from
people in distress?

Therefore, hon. Chairperson Sir, the government must first remove the GST on
insurance while making insurance available to all. This GST should be brought
down to at least 5% so that people get some relief. The new 100% foreign
companies should be mandated to have profit limits and a rural quota as per the
BID model. The government should ensure that the LIC company, which preserves
Indian identity in the competition with foreign companies, is not undermined. The
government should consider this bill keeping in mind that insurance is not a
business for making profits, but a social necessity and responsibility. I am
presenting my position before you without any hesitation. Please consider it. Thank
you.
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SHRI G. KUMAR NAIK (RAICHUR): Hon. Chairperson, Sir, thank you for giving me
the opportunity to speak on the Sabka Bima Sabki Raksha (Amendment of
Insurance Laws) Bill, 2025. The motto of LIC is "Yogakshemam Vahamyaham". This is
the 22nd shloka of the 9th Adhyaya of the Bhagavad Gita referring to the merciful
protection of the Lord.

iR e 1
The central reason why LIC is in a position to say that it will take care of the well-
being of the people is because it is under the control of the Government. The

Government is elected by the people, and LIC is its subsidiary. And that is the
reason why it provides such extensive protection.

We are witnessing that the privatisation of our economic sectors is taking place
gradually. Roads, railways, banks-all have been privatised. Naturally, there is a fear
amongst the general public about losing control over their economic decisions.

The major concern is that this critical financial power will slip out of the hands of
the stakeholders. We are witnessing a situation where all major decisions will be
taken by foreign stakeholders. Foreign stakeholders do not take care of the hard-
earned money of our people, who have contributed a great deal to build LIC and
other institutions. Now, for the sake of foreign capital, they are going to shrink and
lose their say. There is a significant likelihood that the profits generated by the
insurance sector will be repatriated abroad, leaving our country with little to no
benefit from its growth in the coming years

Sir, the Government argues that this sector needs more capital for growth. As per
existing norms, 74 per cent FDI is already allowed in our country; however, this has
not been fully utilised so far. Considering the fact that even the existing available
capital has not been utilised, this argument loses its validity. I would say that the
proposed Bill leads to a total deviation from social responsibility and focuses
merely on earning maximum profit.



Hon. Chairperson, Sir, private companies will never show any interest in providing
security to rural people, the poor, daily wagers, labourers, petty shopkeepers, and
small traders. I am not raising false alarms. I firmly believe that society will face a
situation where there will be no insurance coverage in several sectors, as insurance
companies withdraw from sectors which they consider unprofitable.

Under such a scenario, where there is no insurance coverage, what will be the fate
of people during financial distress, accidents or health crises? No one can predict
the horrible situations that may arise as outcomes of this Bill. There will be
situations where people are forced to sell their houses and properties to save
themselves from hard times. There is no doubt about this.

We must look at the experiences of people and their derived benefits in
Government schemes. Ayushman Bharat might have helped the middle class to a
certain extent. However, large sections of the poor are still facing great hardship.
One must understand how private hospitals behave towards the poor. It is a known
fact that they are not cooperative. They deny admission to patients, deny cashless
treatment, offer only those procedures which are profitable, and try to exit many
Government health schemes pointing to the chronic backlog of pending bills. As of
today, pending payments under government health schemes amount to Rs. 1.21
lakh crore. Several major private hospitals have exited the Government health
schemes citing this issue.

Sir, I wish to bring to the notice of the Government that a similar situation is being
faced by our farmers under the Fasal Bima Yojana as well. The premium amount
paid by farmers keeps rising, however, compensation for crop failures is
decreasing every year.

Moreover, one must also consider examples from low and middle-income
countries globally. In societies that are already suffering from inequality, the
implementation of privatisation further exacerbates the level of inequality.

To this, the Union Government says that insurance regulators will take care of all
such issues. Sir, who are these regulators? They are officers appointed by
Government authorities. They are not elected by the people. They do not fear
losing office, and there are possibilities that they may be well be easily influenced
or pressurised.

Therefore, I would like to ask whether the Government can ensure the ability,
performance and credibility of the regulators?



Sir, we have already been witnessing the recent condition of the civil aviation
sector. The DGCA serves as the regulator expected to control the sector. However,
we are all aware of the IndiGo episode and the manner in which it hindered the
country's progress by stifling competition. Hundreds of flights were cancelled
across the country. Based on all these experiences, we cannot place blind faith in
regulators.

Sir, the Bill, in principle, contradicts the ideology of the Congress Party. In many
ways, it is an anti-people legislation. Therefore, I oppose the Bill and conclude my
speech.

ofiet srrersiid Fgxad (Ufge feeh) « aw9mufa dgiey, ST S J3t 9Rd & 9fasT &t Asfed
H a} T R e a1 e R @, gafeg # syt a=rare 3t g | 9Rd Ay o wad ag
Al 8 | T8 140 S NN T ST 8 | TSt IETe) 3R srdmfsd &7 g, food 7 et o §
3R 7 gt TrIfoie gRem & IS uay & | a9 2014 # sexofi gueEst off R A St o e
37 & g 9 o, 99 IgIA T Ugel gt YR hl i hy o |

rreRufig gy St A ad 2015 | 2t Ssftad saifa diar i arp @ off | g9 W
3R wASIR aif & forg sa fiffes R g dtar qRem aien arp & ot | A 20 3ud A
2,00,000 ¥ud i <A1 AfA o1 Urae= foham T A1 | gHedAT @ g A1 HUAT g9 W HTeRoi
g Sit F 2uerEst gRem ST dieEr? any oY, fSed | 20 ¥ud @ 2,00,000 30 i
atar Y o1 uraeT foRar AT 8

JTexfiy ueTEaT Sft & AnfeR & @ Harey 3 29eufi S SRR IS SIS YRA?
AN <t oft, St fay A Tad ISt gy Alsd ST & | ag U It @i o1 8, fored ufa afer
5,00,000 U dah forelt oft Srequrer H SiTee 31UAT SATST &l YohdT & | 399 30,000 4 3ifden
AT SIS ¢ |

Jrexoita gyEs St A fohamt a1 oft e @ 8 1 9w 2016 # 2uurEst had ST ais? ]
& oft, s wea Jena o forg anffer QRem o1 gy fohar 7T € | 919 Ik 390 AR A H
22 g ¥ 3ifdeh fohamt st ot et g @ | simerofiy garslt St 3 S fieeft 7 smeRr g=m
Grett off, ot 39 ary R agd o=t 48F ot |

7l IAM dTedl 3 STd 8RR & UdaR gd,

TIER-TER I et 3R et AgUR gd,
fope oft fegeman & ga= ofik O fear 3 gaent,
g9 grardi & off omar € eRar AT R 89 1?



JTexuily fo it St gRT SISt URgd 79T otAT Gach! e (dtar fafd dsnem) fadaes, 20252
herel Yeh Teh UR 8l 8, dfceh AHATISI GRET <l 38 § I8 Ueh qrasfi uger & | offHr fohedt oft
Srfegeae sl i Agaqul &Y gid1 8 | WRd # 31ST |l i1 ShaRsT Teflael gast & 9gd 8 |
SrreRofig fa w5t Sft 3 3 Tt o1 gAR ame o fong € 1 a8 fadae forari, siffient, afgered
3R = a@if & < aak ot Y uge @l g SR faxfia gHdeE @t arafae eref & | WRd
Urepfder Smuersii 3R Wy el & ufd dagasfier a1 g | AT sgewn 39 JeedE & fog
gifagfd o1 ger are ff 8, e uReart W faxita st &4 ghm iRk aRart &l = off grfard
teill

A TR 7 THI-THT TR $RT ez H YheIATE hl AT IgTS &, Fifch Ig YsiiTd &dT
gt hitiedt §¢f8g e & | 39 Fola & 39 Jaex | Uoft i it R gt | 39 faer & arior ik
FHASIR G ohl AT havst H a1 e |, Surer dufaar o @ &fiar uifesdt sfudifea 3 ok
&t @R WR ffmr giferist SR st 3R o Teetfic ke 81T | Taaué 3R f&pet dgn @
3T wltger ga 9o, fOTd wRa & AR &t gfe @ oft nfa sft | SRy Taer &t o
FHfUee ol TPReFR § A HAT, TS YR B 8¢, ShREFR, A 3R Wes Joif onfe &
forepr g |

fam w30t Sit = foret o groe & wE foRan € ok geiem iR fAd=or wiRa & € g, wifaas o1 faw
WRd H g B, SSRGS & T fuH «ry gl R uiferdd giesd o gl ot wafuRk w@r
ST | g3t gl oira foh g+ wE faa 7 &7 vifas4 & ae oft fdue & @l qara ¢ | foa |
foepa T fohar mar ¢ foh foe F diforeht gicsd Y Toyehad 3R UidaRM the a1 +ft mifas fomar
STg, e foh SR A & fag diferht giesd &l 39ah s1fdaR & ufa fAfera femar sam |

o w3t S 2 Tow foRan € foh warsndt srg Ay S siffthdst @ielft, St fedde fedie o= &
T Tda giTt | gTetifeh, TReAR i UMIfdeh TR Ieh TR gHRIT I+t |t | Ga §3T < ST
F1 ¢ | 3ol o w5t Sft 3 ag oft wE forar @ o 31 Uit Us difereht glesd & 3¢ &
e &1 off 39 foad # O g @ &= @ man @ | 39 A i fadue € wRa ge i,
STARR 3R e AF T Fi s & Smt e |

JTexuita gomafa S, fauer & T IR-aR a1 33T 3@ ¢ foh TR Sieal | T 82 U= A
# & foh R Uk AglH I i I g a1 M SR o fawat WR 3k 99 g8t R Sare & &
forg g IR TET U1, 3Rt IsehR T et | F srexoity verEs S & aR & sae aredt g &
TeEsl Sft g% gHy 31 & fou Tl 8 SR WRapR Id-feT fAenffa yRd & it ey e <@t 8 |

HON. CHAIRPERSON : Now please conclude.
Mt TSl Tgwrad : Sft, Agiea | & were w5t Sit & fawg § s angdt g R
U A1Ed § S O el
S et § et & g a9 o1t giarn &,
o 2 € Sfi-Si= at, @ieg @t um & foig



3cht 3t 3reT H Ih theddT I ST g AT 8 1?7

3id 4, & sHeh gAY od gU el dledt g foh a8 foet 9 shaet ?Insurance for All by 20472
T GUAT AR AT UG I8 T 9RT ot smegfich gamasht ofk gRfea sim S I i
fe=m & OfagRe wer € | SmeRviy o w5t Sft gRT fasrf@d YRd it & 64 & forg STt foeT
37TST 9T fohar T 8, 39 fAehffa WRA 6l dR% Je ol S1TST Yot 999 g, Jal 999 g | 3afeig &
fuer & @it @ g +ff shg =gt g fon

?fohd} Als TR gaRTeR 7 ¥H 8T Y

STt 919 715 g STU-ISy 371y,
A [l g TS U8 W I I
B9 3I-31F Teld § 1Y 38T 3117 |?

g9k a1y g1 # arerofiy < /30t Sf gRT uvdd 39 faet ot qHeda et § | 3 qgt Sl
Hient fea, 39k fIg 31U Sgd-agd 4=drg |

HON. CHAIRPERSON: Thank you.
Shri D. M. Kathir Anand.

SHRI D. M. KATHIR ANAND (VELLORE): Vanakkam, Chairperson. Today, I am not
merely opposing a Bill; I am opposing the sale of social security hrough legislation.
The Bill may look technical but consequences are deeply ideological, deeply
political, and deeply dangerous.

Sir, insurance deals with life, health, death, and dignity. That is why, our
Constitution places social security within the framework of socialistic justice. Yet
this Bill treats insurance as just another investment sector. Let me draw the
attention of the House to Clause 7, which inserts Section 3(AA) into the Insurance
Act. This single clause allows 100 per cent foreign ownership in Indian insurance
companies. Let us be honest about what it means. It means foreign companies
boards will decide Indian premiums. Foreign shareholders will decide Indian
exclusions. Foreign capital?s exit will decide Indian insecurity. When profits fall,
capital will exit, but people cannot exit sickness, death or old age. Our Periyar
warned us some time back ? ?when capital rules society, humanity becomes
collateral?.

Clause 7 makes Indian lives also collateral. This Bill names itself as Sabka Bima. If
this Bill is truly Sabka Bima, why does Clause 27 rewrite Section 27 to prioritise
investment flexibility over social obligations? Why does Clause 20 give IRDAI the



power to direct investments without Parliament's approval? This Bill does not
guarantee coverage. This Bill guarantees capital freedom. This is not Sabka Bima;
this is ?Sab Kuch Corporate Hai?.

LIC is not just another insurer. It is a people's institution built with people's
savings, but look at Chapter 3, especially Clauses 77 to 82 amending the LIC Act.
These clauses say - strip LIC of its unique statutory character, force it to operate like
a market-driven company, push it to unequal competition with multinational
insurers. LIC insured farmers, women, rural families, when private insurers
refused, and this Bill punishes LIC for being compassionate.

Kalaignar M. Karunanidhi once said, ?public institution exists to correct market
injustice, not to surrender to it?. This Bill does exactly opposite of it.

Now, Hon. Chairperson Sir, through Clause 30 amending Section 34 and Clause 31
amending Section 34A, IRDAI is given sweeping powers to issue binding directions,
order, disgorgement, control management and operations, but where is the check?
Most of these powers are accessible through regulations, not Acts. Parliament is
sidelined, democracy is bypassed, and power is concentrated in unelected hands.

Clause 17 is very important. Let us look at Clause 17. Inserting new Sections 14A,
14B and 14C, these provisions allow centralised processing of KYC documents,
sharing of sensitive health and financial data, large-scale data pooling by insurers
and intermediaries. At a time when India still struggles with data breaches, this Bill
creates data power without data accountability. This is not a digital governance; it
is a data colonisation.

Hon. Chairperson Sir, under Clauses 59, 61 and 63, penalties can go up to Rs.1 lakh
per day, and Rs.10 crore maximum without clear statutory safeguards. This
becomes regulations by fear, not regulations by fairness. Justice must be
proportionate; power must be accountable.

Through Clause 69, inserting Sections 114B and 114C, the authority is empowered
to issue subsidiary instructions. Let the House understand this very clearly. These
instructions have binding force, are not debated here, can override intent through
interpretation. This backdoor lawmaking, delegated legislation, is replacing
democratic debates.

Insurance affects State health schemes.



HON. CHAIRPERSON: Now it is almost six. So, if the House agrees, we will extend
the House till the Bill is passed.

SEVERAL HON. MEMBERS: Yes.
HON. CHAIRPERSON: Okay, the House is extended till the Bill is passed.
18.00 hrs

SHRI D.M. KATHIR ANAND: We know very clearly insurance affects State health
schemes, cooperative insurance societies, employment and welfare delivery. But
not one clause mandates State consultations, federal consent, cooperative
protection. This is missing in the Act.

This follows the same pattern we saw in GST, NEET and in Finance Commission. Sir,
Tamil Nadu is administered but not consulted under this Act. Who bears the risk?
The poor pay premium. The corporates collect the dividend. Private insurers cherry-
pick the profits. LIC carries responsibility. This Bill rewards profit and penalizes
compassion. Profit is protected and people are exposed in this.

Chairman Sir, Perarignar Anna once said that Government exists to protect the
weak and not strengthen the strong. Kalaignar said, markets without morality
destroy democracy. Clause by clause, this Bill strengthens the strong and abandons
the weak.

Chairman Sir, this Bill tells the poor that your security depends on profitability. It
tells States that your consent is unnecessary. It tells the Parliament that your role is
ceremonial. And it tells corporations that India?s social security is open for
business. We reject this message.

As a representative of Tamil Nadu, as a believer in Dravidian social justice, as a
defender of constitutional socialism, I strongly oppose this Bill. I demand its
withdrawal or at the very least, it must be referred to the concerned Standing
Committee of Parliament for consideration. Social security is not for sale. People?s
savings are not foreign capital. India will not become a corporate insurance colony.
Thank you, Chairman Sir.

et e (FHEIQR) : g9ufa Agled, g=dre | U= g3t gd4 Agayyl fadgen deen &,
gach & R dicA= T HiepT AT | 31TST 89 31Ul Urel dtep SHRifert Urdl (Rmfaems) ik ot
UTET & IS areget sft T urare St i e ¥ 39 [Adhes & g9dF | dieq & forg Sufea
gV 8 | foRiy &u & AR murEst &t A Al St 3R gART faed wit sftwdt e dareor Sit



& fgd & & | 3 3eHt o forg Yok YREM Shad hl dRg I8l UR 31T 8 | 3T JMGHT & Sftae &l &
g1 A BT 8, I8 GASIY hl TRABR Jgd 8l Asieil & STt g 3R IGeh! YA: WIfUd A e
AT et g |

99Ut Agled, gy &Y a1d I8 & fh STa-579 39 9 | &M SR YRew &l a1d gidt g, af faaer
I Qerstt gicdt & | Sigadt, forad ome et il 3ma <t &1 gidt §, STd 39hl a1d gidT ¢, ad
fquer A gersht gidt 8 | SR fogR & afgersit &t snfde AT F Ao w3 & ara gt g,
ITeh! 31T <hl &1 <Al a1 gid! 8, a9 fauer sl Tetsit gidt @ | 3R gH ST f¥gy & a1d &,
e g7 Sroht e ol gRfera wad g, s dimrait &t e 6 a1d gt &, a9 Ieh! Yersit gidt 8
3R TR gH QUSSR hl d1d &, STt dAlchdiich SfARR ! ASTgd Hhidl &, IUh! a1d gidl 8,
g oft fauer ot geroit @ | TegT B 78T omar 8 foh 3! e @ uerstt §, dldiies JfdeR I
QeASHT 8 a1 GR&m § TeTsil 87 3ch! TR d faderd 8, gt 3 arreHt & fapd 8 a1 gal
foreht Ta @ Raera 82 o9 off et & Ra i ara gt g, <fora, dfa, it af & Ga & aa
gl 8, I §HA T TS T © dhech U [AI1Y Id ¢ | W, Ig [Adues g: wfiad oear g fh
TR forat 7R efia “Ra, 2047 & g 8, Sa-t &t ik JRem & ay 2047 9 & T&
9 d Ugd SUah fog oft 8 | St g TR FI SRR g, St faryw 8, a8 Rwid,
WRGH R HHH & | 39 dgd 91 & &7 | Usd a9 I @ St |t gurR gy & It I8
fadaer ik ft AT oar 8 | 39 g R U B ks & | YUTHA Sitaq S AT gt
& dgd AT, 2025 deh 23 HIS AT 399 M 8 Tob & 3R 9 arg & 31fdeh URaRT b e
18,102 I3 TUT T FoiH T 7T § | SRR gH Uy GReMm A anem i a1d @, dt 399
T 50 FRS ATHIRA §U 8, FoaH A1 dsH i Al § | 3R gH 31cel U i &l ard
& d SH T 46 BOIR IS 3UY I The STHT g1 8 | 394 Sit 48 ufasra Afgend g, Ient
1 e € | I8 TRifid ot € foh g TR & & H1eH § 99 i I i QRfAd Aegy
T ATEd! &, I & Silae ol QR G- a8t & |

Hgtey, ug faar Rt ger aiwon 781 g, afeh sfteesr &1 eh It € | 39 fod & $o urag™
g, fSal 7 ga AR R & e arght | 5aH gwatens @t 74 ufasid @ 9er e 100 wRET
T T UTGYT & | ST UHhslslTs bt 74 UfdRrd @ dal e 100 ufard fohar Streem af a4 gasm
dhuifeE g | dfifesd & dga S fiad €, a8 RdY § ok g iR R g shiffaw wR &fimn
T ATH T SMTEHT i e T | 3 STeH! & fgd & &Y 39 UTay™ ot @1 AT g |

IR gH fadeft R-ZaR9 &Y ara & ot smuer & a9y, Y fagR # fadeft R-2aRa &t gsit &t 5
BOIR RIS IUT T TR 1 BoIR IS T e a1 § | 3MTUel o 999, Si9 fgR H ae ot g,
Y # St BIE-8Xe a1 dufat g, ag gen onrd! 8 | 59 fadeft sufai soht ot suH R sie
STTQ | 3TUeT & 98y fham 3R 3y SeH} T aoid gl 9T | UaTensdt el SiaiTe! et sik
SOH ST SMTEHT i TASTEHT § dgar o1 et urgen | dist 50 & IR # & gIgel1se AT =mgii!
| FAtST 50 oh d8d §9 I chl STt HTHT 8, 39 Siex gt foham 57 @1 8 | &Y 3Rk g o1 it
A g, ITh! A fhaT ST | FrHETRIe <Rt AR fohar ST 12 (aeT)




O guTafd @ 81y 379+ §19 9HT RIS |

et M9l : W, AR a9 < YA § | §H Ueh Aigell Widg g 3R fAgR &t Afgen dige § | 740
9 I8! gira ¢ ok fagr 7 2Siifdent 7 o1 Gen 9gd 9T Wg Ieldl & | 31 U aieHT
ded 48 ufasra Afgetrstt ot AT a1 oy et g | fogr 7 2Sfifaenr &é? aqg o st Aead g,
It WA fohar S | arior &5 | o Afge] &, I off Sarer 8@ surer @y fad | a8
gfAfga foear SQ 1?7 (egaum™) @R, St ailsT 93 8, 8ART i1 $aRY Uf¢RM g, a8 Tolled YakeT 9
& g | 3ART BfAee 3.7 Wi § 3R lee TaRsl 7 WRYe ¢ | 39! do & g airet 93 &
dgd SIREhdT I Sl &WH 8, WHI 9We S8 A, wiergd, sifffer 7 S sifva=
TS[he the &h dgd Il 1Y | ? (SFaYT) Igd-agd g=ad1s | 5717 fae, 517 fagr |

oft Thia I (ateh) : J81ey, SMTu- q3t e AT et &7 fadae, 2025 TR i @1 Hidl
fea, 3Tk forg & sueRt egaTe AT § 17 (gawT) oy e @ gAg | § oy g Y a1d AR @1 §
|

Teicy, & 39 e R Sem & g wer gan g ok oiar ghdtend &t 100 wde e &t a1 &t
W g dt Ioa g3t a¥ 2014 & dehiele gEd Hail Sit hl a1d 9gd I16 ATt 8 | g3 AT @T 8 R
3Rt oft SR aTE I | THENSE & IR H F R Gl et A? IGhT TRRY Srueht oft gt |
3TTST Thal3TTs ohl 26 URHE, 49 TRYE, 75 WRAC 3R 100 wde o f&ar mar g | AF-g g& w3t
St Rl ST gt Igd STE TG STl 8 | Ogifeiad o &M, IUY, 27 chl GREMT SR WR-hilel A R
ST 91d TG ATt § | §AR daTRReh HAWE ot g1 Wehd 8, Afch g wf Sft &Y a1d wga are
et & | 319 g 8T &l g o U1y, SR i W Aorad @, S g & dahr ot 78l g, g
HoIgfat g1 gl | ITeh! @hls ASGRT B | 3HH 100 UREC YHSISTS Y a1d & @1 8 3R IaH
Uk Urae™ @ feam T g foh ITehT 88 Ueh Ef3uH afery g | a8 g1 A & forg 38 urae™
forar mar @ 1 g3 S 3fSar St ot are Tt @ | e dx fSan dhudt o oft At a8 her et
oft 3R ek oI ot Sierdt off foh g7 8t agi & g gt | §%¢ 331 ShuHt Tah dIgd § TR a1
TE | 7g gy fhamt & Qe 8, el & faems & ofk sl & f&ers 8 |

§ fom wft Sft @ S =g fos o @ aeft srmut & fovam @ fos St 6fS &t gar 8, S
hifagw 33 A fhaml sl - fraHT ugdr g | Aar Sit S q@= #Al O, 99 3R Uk A
g o1 foh afe |ig & dred @ fordt T foham= i Jia gt SeEt, ot STt oft giw dE sud
e | et g9 o gerdh & arrd €, et T & AT A fostelt & IR Sem @ @t # em o
STt 8, 91g 9§ Ble-BI¢ fhal Sl Jha 8 SIdT 8 | Uk fha™ 3 gid ¢, A ur 1ot s
el gidt 8 | T Srueh AT Aifa J @ fh STt st SHEE g a1fgu? SR g R A 93 g,
fSreRT A @1 IR TG IV, ITehT AT FeTen! UAT ¢ | §9R IgT dicid 8 foh Uld R @ e man
g, I TS ATAT €, Teh ITeT bl 09T 2 a7 @ 3R ITh! Wt darar & | S A 9 oA gl
gidt 8 | SR IYh! FHS & T 8, df I dl & gl Ml | T ! udT g fh 3 oA

AR Bid 8, St &ch IR ASIQY i 87 d STarar WElY §491S1 & gid ¢ | 34ifeiq diEiy & et
g Uoh O gush aifSir @ |




afe A o w5t St e &, &t & o ofR fiet Y R e FIE a9 | e 8
q@ 3T TR B Y UeTs WH gt Sl & | I Urg g ST he & foig dar 81 glar & | afe
JTUR! $TRY AT 8, df 39 Yoz | FIfSY foh gt &l Wi ¢ | TR § g4folg T @ g fop
gg WEIY ¢ | 39y & IR-IR g el § foh g Mg I & &t siueh! aii-gwsht afSiy
& | 31 37 1Y & 6T e € |

Rfhc e Agayut fIwg giar & | S SIS 1S I Uge Sohl JoTiT | Oid IR US|
AR PR ft, 99 afe ot Te &t fohet a1 g1¢ giuwtic & g 40 @g Uy &t off s_exa
Bidt oft, at a8 IhH ITehT & STt Y | HTST STYSH IS & Ui TR IUT & HUR T 3ellol gl
T Gehd | IATST I 7S ot SRR ok uig ag 208 | H-T1 SelrsT gidT 87 SIS his
fafiee giar 8 | afd sig oft cafe, ST fonelt ug wR oft =&Y g 1, a8 g w30 &t forg &ar o,
AToTaT & Gredt gad Sare forad o, wRaifes ITent g AT a1 ot | Roiaa a9t & forg foran simar
T, IAT OT 377 ST AT | IATST J&F 73t Sit o Jgi SR Ui g 3ud o forg ferat, at 50 g9IR
TOAT 3T & | 9% IaTexl F & & 1? (ayr) simuaht +ff e ug @1 8 | g vere w5t Sft
g w3l O, f hgd 4 R 7 udy o1 gREar § 1 99 a1 @ O e R fhe @ uesi @l

TR &t g | ag 3t o 81 81 8 | 319 dfch gkt Aot ¢, @ @ g gl grdd, Hifh
SRR Il H IThI WFHR g | Tg I g i AT & |

AT 99T @ 3T 3eR U39 HifSiT |
oft Irofta I 1 @R, & MUt € U R W@TE |

HON. CHAIRPERSON : Do not give reply.

SHRI RAJEEV RAI : You are right, Sir. i€t Thatas feifiic ot s9et 26 ufdsa @ 49 ufasa
3R 74 ufaera fopar am, 1@ ggent 100 Ufdrd fhaT ST @1 8 | 390 3 & WG &l Fel a6
T YASTSHT o1 OT AT i hufal & g-aee Y, FMEX T U7 A TgT deald | 31 S it
1 ST WY 8 T 8 8, TR § &1 371 8, Iqehl fadeft shufaat & gy # & <&, this is also
noteworthy that when FDI limit was raised from 49 per cent to 74 per cent in 2021 ?
(Interruptions)

HON. CHAIRPERSON: Shri Rajeev Rai ji, please try to conclude.

off Iofla 7 1 W, @A e < dfSig | g9 at WY A 8t W|d 8 | W, I GAT gl ST 8, W
3T g AT |

AT AU 2 3T Gep A # shwaig SIfIT |

off Irofia I < W, & Ig e |redl § o g St fadges o wan €, g8 Wi & Rew g | ged

TSI GREM hl hig a1d A6l <l 718 & | o fadae | grnfeie Rem ot a1 7 g, @edR 8
foramt & forg, o & =rgan g o 599 g Uy g | gafad & fham afget IR udsr, gRamn



3R USTg &t aRE fha™ 81 gid & | 3 BIe-Bie fha™ gld 8 | SR TR & dfiF aR 3Ieh! et
H JHAME BT 8, df 3T NNt oft, T A Sd €, BT Wt dea &, It off
BT g, e fhamt ot gRem gl, TWKId Bl hl ugls 7 Ioh, 3Uh oy e gt | Rfesr &
fore =g fSiaam oft o9 o, 39 99 &t 37 Y SR TR o | 100 ufdsra Thatens STgi ghm,
gHTSTaTe! utdl Igent faRty s} | 321 ot 89T 3e1 & forw giar =nfdu 12 (swaem)

oft 3r7g AR =g (STETR) @ g=gare gvmufd #gicy for dtar fafd diem fadyges, 2025
U 9 9T A a1 JaER faar | gwrufa Heled, SRR 39 fAduess sl guR, WReftenur 3R
IR & 9 R UEgd & @1 §, AfehT afd gH 38 Uraerl i & 8 ué, ot g WE g foh I8
faggen dtar grem o1 AT, afcer AT SRR 1 g& a8 |

gHufd Agied, 39 fAdaesd o1 gad R iR gt uray™ IR - 11, SRE 7, o Ared §
T2 9T 3AA Sitet T2 8 | o fageft fdres dhoet foRelt vReftg st ol S genar sfaerdt gt
&1 &t ufaerd ek fgean 3@ Gend 8, 1ufd o1a 9Rd & & &5 7 100 ufdsrd ae fadsft @i
BT |

Hgley, g9 TR T ST I8 &, A faca #3ft agtear S @ Si=em =ga € o St @nfaa
T g gl ghm, Sta o, goit ok fAufa ufehar gl graf # gft @t wiRdta ifa-axent &
feal et MRS whgi giTii? 38 o1 # 7 YR agAd a1 &Y aegdn g, 7 [vial § ardsif-e fga &t
1g duTeh ad 8, 7 g YU I dls gd Wipld § | TWBR 3 a1 S Faeadiar & | Ag
=T o1 fomR & @ RRar & | ug fadaes w1 Sifh @ @ Afefthahr gRT MY bl 3R & STram
=

Heied, YoM 21 & AT @ 39 fAdues 3 G 27A, 27B, 27C 3R 27D &t g avg T
= fear 8 1 @ gri]g A, s, FRifa thad, gren dre @ dafda off | 1 awiet &t
EETRY TREGR A ST Re i SRt ol ot fear g |

HEled, 9T 14, 14A, 14B 3R 14C & dgd ST hufal & SuR, o9, Wy fderor ofR
fa=ita SRRt ot geierdiAer ®u 7 dufgd s a1 afdaR fear g | Ak s s A A
ST AThelTSSIRM h! FTET 8, 7 Sl Ieoia- IR WE &3 &l fimery, 7 faesht @i & [R_fa o
ST 91T i R AG ¢ |

Heled, Ter.os Y. § Gaifdd e fohg Mg & | get.oms. . fomr TRt srqufa & wraferg @ler
Tepd! g | fasf marshl oh ¢ ot YRT O 183 TG Tehd! & | Il T fAsil shufaal sar
AT T E |

Heicd, gHIoieh a1, amfior offAn, e o & mufear & qRféa @ foear mam g
Q1. 3178, 9. ot FAsfienzor &t feen # & S arelr g ohed € | a8 e dfitr Jrem & srfdes fRdy
GfAeT o1 A & SR Ardif-en & & 31fdes SIaRe AT St Ferar &aT g | 361+ 39 fadah
T "Geent ST, eeht & A e 8 «ifehT & I8 SR &g WehdT g foh I8 A g SIURe @l
&1 3R TR <hY &7 fAdae g |




Hgied, § WehR AR AR faed @5 Agiear Sit @ A7 @hear § fb 100 wfasd g Sh.ems.
grge aray ferar Sy, Aifd-are QRem &t w7 #eigg fhar Sy, ger.sng. . & arduiAe
IRl ot Jenfer TReror fam SiTe ok 59 fAdyes ot 9adia Ifafa & S sv | a=garg |

SHRI LAVU SRIKRISHNA DEVARAYALU (NARASARAOPET): Sir, on behalf of Telugu
Desam Party, I stand in support of the Sabka Bima Sabki Raksha (Amendment of
Insurance Laws) Bill.

India?s insurance penetration is around 3.7 per cent of GDP whereas, globally, it is
close to seven per cent. Before bringing this Bill, there are a few other changes that
have been made by the hon. Finance Minister. In the last Budget, the hon. Finance
Minister also announced the reduction of GST from 18 per cent to zero per cent on
individual health insurance. This measure has been taken so that the majority of
the population can access insurance schemes. Moreover, allowing 100 per cent FDI
into the insurance sector is a step in the right direction, as it will expand access to
these insurance schemes for more people.

However, I want to make two quick suggestions. First, the IRDAI, which governs
and regulates the insurance companies, has been a little bit stringent. In a large
country like India, with a large population, there are only about 70 to 72 insurance
companies. About 16 per cent of the population have access to these companies,
while the remaining 84 per cent of the population have access to approximately
15,000 companies worldwide. This means that the availability of insurance options
in India is very low. Yes, the reduction in GST is a good thing, and bringing FDI will
actually democratise the insurance policies. However, we should consider having
more insurance companies in the country. Take the example of RBI. About 20 to 25
years ago, there were only a limited number of banks and insufficient penetration
of credit. However, the RBI came forward and granted many licenses not only to
banks but also to NBFCs so that more penetration of loans can happen, and we
have seen the benefits of this approach. In that same direction, I request the
Finance Ministry to consider issuing more licenses for insurance companies so that
more people can access these services. Having only 70 companies for a population
of almost 1.6 billion is too low. Even a small country like Sri Lanka has 50 insurance
companies. So, I think, this regulation needs to be looked at so that more number
of companies can come in.

Sir, my last suggestion is this. We have been seeing the PM Fasal Bima Yojana and
also the health insurance schemes. While they are beneficial to a major extent, they
are very broad in nature and need to be brought down to the farmgate level. Since



private companies are already doing this, the Government should also focus in the
same direction. With these few suggestions, I support this Bill. Thank you very
much.
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SHRI HAMDULLAH SAYEED (LAKSHADWEEP): Thank you, Sir, for giving me an
opportunity to speak on the Sabka Bima Sabki Raksha (Amendment of Insurance
Laws) Bill. At the outset, I would like to thank my party, the Indian National
Congress, for allowing me to speak on insurance.

This Bill would have great ramifications for the general public at large. Our
insurance sector is regulated as per the Insurance Act of 1938. Post-Independence,
the insurance sector was nationalised to protect the public interest, to enlarge the



coverage and also to mobilise household savings. The enactment of the Insurance
Act, 1938, was with the objective of monopolising the insurance sector, and major
public companies were merged under the General Insurance Corporation of India.
The sole purpose was to protect the insurance sector from private and foreign
participation, ensuring that the State has a central role in providing insurance to
the public at large.

Post-liberalisation reforms in 1991 marked a significant turning point, leading to a
substantial increase in FDI inflows. Then, after the Malhotra Committee's
recommendation, the Insurance Regulatory and Development Authority of India
Act, 1999, led to the opening of the insurance sector to private and foreign players
in the year 2000 through joint ventures. So, in 2000, the cap for the insurance
sector was 26 per cent, and in 2015, this cap was increased to 49 per cent. Again, in
2021, there was a significant increase in the private sector's share of premium, and
it was enhanced to 74 per cent by removing the Indian ownership and control
requirement. Now, there is a move to increase FDI to 100 per cent in the insurance
sector.

I would like to draw your attention to the fact that there are many demerits of 100
per cent FDI in the insurance sector. Let me highlight a few of them. The loss of
public control over a strategic financial sector, increasing FDI to 100 per cent,
would allow complete foreign ownership and control over insurance operations in
India, including decision-making for investment, pricing and risk selection. Then,
there will be an increased risk of foreign dominance and capital outflows. It will
lead to the dominance of foreign companies and hegemony over the market.
Domestic investors may not have the financial strength, and this could also lead to
a large share of premium income flowing out of the country through dividends and
payments within multinational groups.

Sir, this is certainly going to adversely impact the domestic business. This would
erode the insurance sector. Sections 6 and 6A, which provide a major safeguard,
have been compromised. These sections lay down a statutory ceiling on
shareholders, transfer of shares, ownership thresholds and voting rights. One
hundred per cent FDI in the insurance sector would explicitly compromise on this
aspect. Therefore, I oppose this Bill, which does not protect and promote the local
businesses and entrepreneurs involved in the insurance sector.

Sir, I would like to draw your attention to the fact that up till 2014, in Lakshadweep,
we had 100 per cent blanket cover of health insurance for our general population



at large. But that has been withdrawn. I want to understand from the Government
where do we fit in the Sabka Bima and Sabki Raksha (Amendment of Insurance
Laws) Bill. Therefore, I would urge the Government to re-examine this amendment
and keep this Bill in abeyance. I would also request the Government not to give
complete control of our insurance sector to foreign investors in order to protect
our local market. Thank you, Sir.
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SHRI Y. S. AVINASH REDDY (KADAPA): Sir, thank you for giving me this
opportunity to speak on the Sabka Bima Sabki Raksha (Amendment of Insurance
Laws) Bill, 2025.

I hope the letter and spirit of this Bill not only confines to life insurance but also to
health insurance and the agriculture crop insurance as well. I would like to mention
some of the advantages of this Bill. This Bill opens a pathway for up to 100 per cent
FDI in Indian insurance companies to be governed by conditions notified
subsequently by the Finance Ministry. In a capital-intensive, scale-driven sector, this
initiative can propel growth. India?s insurance coverage remains low by global
standards, with life insurance penetration at around three per cent and general
insurance close to only one per cent. This highlights deep gaps in access,
awareness, and affordability, especially in rural and informal sectors. This Bill will
definitely increase the coverage across the country.

One of the main challenges of this Bill is it does not address the claim-settlement
ratio data being used as a misleading tactic by insurance companies. The insurance
companies in our country boost their high claim-settlement ratio by approving
small claims while often rejecting larger, genuine claims on technicalities, making
the actual claim to settlement amount ratio much lower, which is where the real
financial impact lies for consumers. Even the much-quoted 96.82 per cent claim-
settlement ratio is misleading because a claim is counted as settled even when it is
only partially approved. Families often receive just 60 per cent or 65 per cent of the
insured amount after heavy deductions, yet such cases are proudly added to the
settled column. This inflates the numbers without reflecting the real value paid to
the policyholders.

Sir, on behalf of the YSR Congress Party, we support this Bill provided the Bill does
not negatively impact insurance employees and has safeguards for jobs, rights,
and service conditions of existing insurance employees. The Government of India
must move towards universal basic health insurance by expanding Ayushman
Bharat scheme to cover all citizens of the country. IRDAI must be strengthened into



a proactive SEBI-like regulator to effectively oversee foreign and domestic
insurance companies.

Finally, insurance-related adjudication and dispute resolution mechanisms must be
comprehensively reformed to ensure timely and fair justice. Thank you.

SHRI K. RADHAKRISHNAN (ALATHUR): Sir, I rise to strongly oppose the Sabka
Bima Sabki Raksha (Amendment of Insurance Laws) Bill, 2025. *Sir, I am happy that
you are in the Chair while there is a discussion on this Bill. I express my sincere
gratitude for the same.*

18.39 hrs (Shri Dilip Saikia in the Chair)

While the title suggests universal protection, the matter of the Bill moves in the
opposite direction. This Bill is away from social security and towards corporate-
driven insurance expansion. This Bill proposes sweeping amendments to existing
insurance laws under the pretext of improving penetration and efficiency. In
reality, it facilitates greater privatisation, consolidation, foreign and private sector
dominance in the insurance sector, and weakening the public character of
insurance that has been built over decades in this country. Public sector insurers
like LIC and General Insurance Companies have played a crucial role in social
security, rural outreach, and nation-building. This Bill risks reducing them to mere
market players competing on unequal terms. The Bill also dilutes regulatory
oversight and parliamentary accountability, granting excessive powers to the
Executive and regulators without adequate safeguards. There is no clarity on how
mis-selling, claim rejections or exclusionary practices will be prevented, particularly
when private players dominate.

Sir, most importantly, the slogan, ?Sabka Bima, Sabki Raksha? rings hollow when
there is no legally enforceable right to insurance or guaranteed coverage for all
citizens. Without strengthening public insurers and ensuring State responsibility,
this Bill reduces social protection to a market transaction. Therefore, I urge the
Government to withdraw this Bill. I submit a simple request to the hon. Finance
Minister to withdraw the Bill. Then, we can discuss the matter further. I strongly
oppose this Bill once again. This Bill may be withdrawn.

SHRI E. T. MOHAMMED BASHEER (MALAPPURAM): Sir, before making my
observation on this Bill, I would like to make an appeal, that is, save LIC. If you
throw this LIC to have a fight with the multinationals, it is very clear that it will go to
doldrums. I hope that the Government will show that kindness to this prestigious



institution. Otherwise, LIC is facing a lot of illness such as portfolio losses, stock
performance, corporate exposure, operational and strategic challenges and
external campaign and perception.

We all know that LIC is navigating a mix of market volatility and internal difficulties
like staff shortage. They are suffering with this kind of thing. If you are not coming
forward for the rescue of LIC, we will be showing it in a bad light. Similarly, when
we are talking about this, I would like to say that we must have precaution and
preparedness. What is the position now? Public sector is weakening.

On the other side, private parties, not only on a small scale, but also on a big scale,
on an international level, are coming to capture the entire market. In India, it is a
problematic kind of thing.

There is a strong regulatory framework. The hon. Minister in her opening remarks
today was also talking about the necessity of a regulatory mechanism. I hope that
we must establish a robust independent regulator like IRDAI to oversee licensing,
operations, pricing, and solvency of insurance companies. We have to ensure that.
We have to verify it that way.

The second thing is financial soundness requirement. The new parties come with
new offers, impose minimum capital, solvency margins, and reserve requirements
to ensure that insurers can meet future claims. That is a safety thing.

Then, there are consumer protection measures. It mandates transparency in policy
terms, fair pricing, grievance redressal mechanisms, and protection against mis-
selling. Similarly, there should be risk management standards that require insurers
to adopt sound underwriting practices, reinsurance arrangements, and risk-based
supervision. This is also a necessity.

There should be phased and controlled entry by allowing gradual entry of private
and foreign players to prevent market instability and excessive competition. It is a
very important issue. When we ask the Indian companies to fight with
multinationals, we have to analyse the situation as to whether they can fight with
them. How will they survive if they cannot fight? So, if you are not coming to the
rescue of these institutions, we will be in a dangerous situation.

As regards universal service obligations, impose social and rural sector obligations
so that insurance reaches the vulnerable and under-served population. This aspect
is also to be considered properly.



Monitoring and accountability are also very important. It is easy to open the doors
for everybody, but we will be in danger until and unless we ensure this.

As regards crisis preparedness, we have to be prepared to meet this kind of crisis.

Lastly, I would like to say that if this kind of kindness is not prevailing in you, then it
will be dangerous. Public sector is after all public sector, and it is having its own
greatness. But instead of fighting with others, you have to support them. The
Government should support the public sector.

With these few expectations, I hope that wisdom may prevail upon the Government
to take appropriate action in this regard. I thank you very much, Sir.

SHRI SELVARA] V. (NAGAPATTINAM): Hon Chairman Sir, Vanakkam. Thank you for
this Opportunity. I extend Vanakkam to Hon Finance Minister. I urge that this ?
Sabka Bima; Sabka Suraksha? Amendment Bill should be withdrawn. Foreig Direct
Investment in Insurance Sector is against the economy and sovereignty of our
country besides the consumers. Insurance is not an ordinary business. This is a
social security. Insurance is a Sector which collects savings of the people for long.
These savings are being utilized in infrastructure, social welfare schemes and
nation development. By allowing 100 per cent FDI in Insurance Sector, we are
allowing the savings of our Indian people to go in the control of foreign capitalists.
Profit is taken away from the country. Government?s control on the strategic
financial sector will be weakened. This is not development. This is an action leading
to exploitation of national resources. This is a law to help the foreign companies to
earn huge profits. Foreign Insurance companies will be accountable to the
International Investors and not the people of India. They are not aimed at social
security rather they are aimed at highest profit. This is not inclusive as this
amendment Bill targets the low risk customers of the urban higher income Group.
Moreover, this Amendment is aimed for profit making through the world financial
capital. As the consequences will be against the interests of the customers,
premium amount will definitely increase as it is controlled 100 per cent by the
foreign companies. Rejection of demand will increase. Old aged persons, rural poor
and unorganised labourers, will be ignored. Consumers will be converted into
profitable raw material rather than protected citizens. This measure will definitely
weaken out Public Sector Insurance companies. PSUs like LIC, GIC do serve the
high risky rural and social sectors. They invest in national development
programmes. 100 per cent FDI will create unfair competition. Public sector will be
totally ignored in a planned manner. Indirectly it will lead to privatisation. This is



not a reform. This is a planned collapse of the Public Insurance sector. It is a threat
to the job and rights of labour force. The more dominating foreign Insurance
Sector will lead to increase in outsourcing. Target based pressure will increase,
There will be job losses. The rights of the Trade Unions will be affected. Permanent
jobs will be converted as contract assignments.

China has experience of controlling this Sector and kept this as a national priority.
China has restored Governmental control in its Insurance Sector. Even if FDI is
allowed in China, there are strict controls on them. National institutional
dominance, social targets, fixed security are some of the aspects followed in China.
Insurance is used as a tool for development by China. It does see Insurance as a
profit earning market. Our experience of Latin America shows that privatisation is a
failure in this Insurance sector. Insurance and Pension sectors have been
completely privatised in some Latin American countries. This has resulted in high
premium, low Insurance cover and big financial crisis. The Government has to look
into it in order to restore that. Dominance by the private players, will destroy the
social security aspect. This prior experience of India is itself showing us a warning.
FDI has been made 100 per cent in Insurance Sector with an aim to provide every
citizen Insurance cover before the year 2047.

Sir, by weakening the Public Sector companies, why should you encourage the
private sector companies in this Insurance Sector? From the year 1991 to till now,
as many as Rs 82,000 Crore was collected as Foreign Investment in Insurance
Sector. LIC is having assets worth Rs 57 lakh Crore. Such an institution should be
strengthened rather being weakened. Only then Insurance coverage could be
provided to all the citizens of our country. Last year, an amount of Rs 7, 324 Core
has been given as dividend to the Union Government. What is the contribution
made by the foreign Insurance Companies for the development of India? Those
foreign Insurance companies who came into Insurance Sector after the year 2000,
many of them have left this Business during the last 25 years. American
International Group, Alliance New York Life, ING, etc. are such companies.

Government pleads for long term investments. After saying the lines of a Tamil
poem of Mahakavi Bharathi ?Thaayin Manikkodi Paareer? on the floor of
Parliament, after celebrating the 150™ anniversary with a clarion call of saluting our
soil, you have brought a Bill seeking foreign investments in Insurance sector once
again. Thank you. Vanakkam.



SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you very much, Mr. Chairman Sir.
I rise to strongly oppose the Sabka Bima Sabki Raksha (Amendment of Insurance
Laws) Bill, 2025.

Today morning, at the time of introduction of the Bill, I have raised so many
objections. Those objections may be treated as part of my speech in opposing the
Bill also.

I would like to remember the days of the global meltdown, that is the global
economic crisis during the year 2008. We all know that the architect of the new
liberalized economic reforms is none other than Dr. Manmohan Singh. He was the
Prime Minister at that time. He, along with the Finance Minister, were returning
from the global summit to address the issue of global meltdown. When they
reached Delhi, they had a press meeting and in the press meeting press people
asked a very pertinent question to them. The question was, how the global
economic crisis or the global meltdown will affect the Indian economy. That was
the pertinent question asked. The then hon. Prime Minister, Dr. Manmohan Singh Ji
replied to the press people that this global economic crisis was not adversely
affecting the Indian economy. Again, a question was raised: ?Why?? Then he
answered that it was because we were having strong public sector undertakings in
the insurance sector as well as in the banking sector. So, this is the way by which
the Indian economy was saved during the global economic crisis in the year 2008.
That is the strength of the public sector undertakings in the country.

Unfortunately, this Bill allows 100 per cent equity or 100 per cent Foreign Direct
Investment in the insurance sector. Indirectly it is an attempt to privatise the whole
insurance sector. We know it very well. I would like to cite an example regarding
the Life Insurance Corporation of India. It is an organisation formed by a statute of
the Parliament in the year 1956. Only Rs. 5 crore was the paid up capital of that
company or the corporation. What is the wealth, asset and the capital of the Life
Insurance Corporation? When we are all talking of the insurance penetration, it is
very less compared to the global average of seven per cent. In India, it is just three
per cent.

When we have to discuss about the growth of Life Insurance Corporation from
1956 to 2020 and the role of the Life Insurance Corporation in the development of
the country in terms of so many welfare schemes and the infrastructure
development, the contribution was too much. My question to the hon. Minister is
this. Suppose with 100 per cent Foreign Direct Investment being allowed, the



multinational corporations which are doing business in the field of the insurance,
are they concerned about the national development of the country? They will grab
the profit and they will be benefited. But as far as the public sector undertakings
like Life Insurance Corporation and the General Insurance Corporations are
concerned, the benefit and the profit will be utilised for the welfare of the nation
and for the development of the nation. That is their history which we have seen
during all these 75 years.

Sir, coming to one of the points, the main issue regarding the growth and
development of the Life Insurance Corporation is its market share. If you look at
the market share, even after foreign investment was allowed in both the general
insurance sector and the life insurance sector, they could not compete with the life
insurance sector. Why? It is because of the strength of LIC agents across the
country. There are 14 lakh LIC agents, and that is the real strength of the Indian
insurance corporation.

However, as far as the General Insurance Corporation is concerned, they do not
have such a strength. That is the reason why the market share of private
companies and foreign companies in general insurance is more than 70 per cent.
But as far as LIC or the life insurance sector is concerned, even after all this
privatisation and globalisation, the Life Insurance Corporation is still maintaining a
market share of more than 60 per cent. In this situation, we are inviting foreign
direct investment up to hundred per cent and giving benefits to them. Definitely,
this will adversely affect the Life Insurance Corporation, and it will also affect the
livelihood of LIC agents who are working for the benefit of the country and for the
benefit of the Corporation.

Sir, coming to the Clauses, I have given notices of seven amendments, out of which
I would like to speak on three Clauses. I am not speaking on Clause 7; I have
already spoken on that. Regarding Clause 71, I would like to seek a clarification
from the hon. Minister because it is ambiguous and vague. I will just read Clause
71. It states that in Section 116 of the original Act:

?The Central Government may, by notification in the Official Gazette, exempt any
insurer constituted, incorporated or domiciled in any country or State outside India
from any of the provisions of this Act which may be specified in the notification
either absolutely or subject to such conditions or modification as may be specified
in the notification.?



It means that power is being given to the Central Government to exempt foreign
multinational corporations from the requirements of the provisions of this Bill. Is
this not an undue benefit being provided to multinational corporations over
domestic companies?

There is one more provision regarding the agents, and I would like to seek a
clarification from the hon. Minister on Clause 36. It is related to Insurance
Regulatory and Development Authority of India, which will be determining certain
matters. Once again, I would like to urge the hon. Minister to please protect the
public sector undertakings in the country, in particular, the Life Insurance
Corporation as well as the general insurance companies, so as to ensure the
development of the nation and the welfare of the people.

With these words, once again, I strongly oppose this Bill, which provides for
hundred per cent foreign direct investment in the private sector. Thank you very
much.

SHRI VE. VAITHILINGAM (PUDUCHERRY): Hon Chairman Sir, Vanakkam. Our Hon
Finance Minister has introduced this ?Sabka Bima; Sabka Suraksha? Bill. At the
same time, through this Bill it is said that the Foreign Direct Investments in
Insurance Sector will be increased from the present 74 percent to 100 per cent. Our
worry is that the premium amount should not be allowed to increase at any cost.
This is our demand. Particularly, if these foreign companies come to India, there is
a possibility of increasing the premium amount. This should however be stopped.

19.00 hrs

I urge that the required action should be taken. Similarly guidelines for getting
back the insured amount, or the assured sum should be implemented. Simple and
poor people cannot compete with big companies by filing a case as there is a
possibility of not getting the sum assured. Therefore I urge upon you that the
regulatory mechanism should be in an organised manner. Not only that, when you
say medical insurance, those big hospitals accept the Insurance policies. But small
hospitals do not accept these Insurance policies and their coverage since the
Insurance Companies do not release funds once it is claimed. Particularly, in
smaller Cities, these Insurance cards are not being accepted. Due to this, the poor
and downtrodden people are affected a lot.

I urge that something should be done in this regard. Similarly, when you talk about
farm insurance, sample survey becomes an Insurance cover of that particular area.



Personally, this should be an Insurance for the farmers. If you take paddy, it is
prone to diseases. In such a situation, when the farmers are affected and remain in
deep distress, there should be arrangements for Insurance cover at this age.
Similarly the cane farmers are very much affected. Particularly, due to crop
diseases, cane growers pertaining to Cuddalore, Viluppuram and Puducherry are
very much affected. At the same time, you are aware of the special harvest from
Coconut cultivation in Pollachi area. Due to several coconut-tree borne diseases
impacting cane growers of Tamil Nadu. Such cane farmers should be protected.
Why because, Insurance money is being provided only after doing complete
survey. If a particular Group of farmers are largely affected, they do not get due
compensation amount. That too not in time. I urge that as it takes two or three
years to fulfil the demands. I urge that the Union Government should rectify this.
Similarly you are well aware of the fact that Puducherry is prone to natural
disasters every now and then. There is a possibility of vehicles getting immersed in
water. Traders find it difficult to engage in vehicle sales. They are reluctant to avail
insurance cover. Because more than expected lines, those areas get affected. I
therefore urge that necessary guideline should be framed.

Sir, three more points. We look at private banks. These banks do not extend loans
under Mudra Scheme or any other Scheme as a priority sector lending. Because
they do not have compulsion as a priority sector. I urge that Insurance sector
should be accorded a status of priority sector. I request you that you should put
this as a mandatory clause so that they will be bound to do that without fail. You
are well aware of Puducherry that due to the efforts of our Hon Lieutenant
Governor of Puducherry fake drug producers are identified and their drug
manufacturing units have been closed. Those involved in such illegal drugs
manufacturing are also arrested. Some children also died due to this spurious
drugs. Compensation under the Insurance covers should be provided to them

I therefore urge that you should provide Insurance cover to those who used that
fake or spurious drugs. Loss faced due to wrong medication by doctors, or wrong
treatment by hospitals, and compensation thereupon should be included. Not only
that, we have lost the income of our country due to the manufacturing of such
spurious drugs. There should be stringent action against the.. Thank you.

ADV. FRANCIS GEORGE (KOTTAYAM): Hon. Chairperson, Sir, I rise to speak on this
Bill with much apprehension and lot of doubts as far as the intent of the
Government is concerned. This Sabka Bima, Sabki Raksha Bill, 2025 proposes



sweeping changes in the existing Act. We are reaching 100 per cent FDI, starting
from 26 per cent to 49 per cent to 74 per cent to 100 per cent, through this
enactment. The objective, as publicly stated by the hon. Finance Minister is to reach
insurance for all by 2047 and 100 per cent FDI will be available to companies which
invest the entire premium in India. The Finance Minister says that the removal of
the FDI cap will attract stable and sustained FDI and increase competition, facilitate
technology transfer, improve insurance penetration in the country. Insurance
penetration is less than three per cent if you take the global average and the
insurance density is only 10 per cent of the global average.

So, Sir, there is a lot of scope for our existing companies to improve their business
in our country. What is this technology transfer in insurance business, I do not
understand? This is not a high technology area. I can understand that if it is chip
making or something like that, you have to import the technology from outside.
But this is just a book keeping and management of finance, for which I do not know
what high technology is being going to be brought from abroad.

Sir, there is no need for removal of this FDI cap and bringing in foreign companies
into our market where we had seven public sector companies, and now, gradually
their number has risen to 73 insurance companies. The global average is around
10000. If all those companies are going to come in and invest in this country, of
course, foreign capital will come. But ultimately, what will be the outcome for our
companies? That is the main point to be thought of.

What technology is going to be transferred and what kind of strengthening will be
there? Of course, there will be competition and

whether there will be any level-playing field in that competition. That is the main
thing.

So, I would like to know from the hon. Minister how it is going to benefit our
country. Of course, if the competition benefits the larger public, that is good. We
are not against it. But, if our companies are going to be left out of the market by
that competition, is this what we want and is that strengthening our companies?

Sir, where will this relaxing of norms take our country, our companies, and interest
of our people? That is the main thing. The main thing is that the capital investment
is not the only factor holding back growth of insurance in this country.



The regulatory structure should focus on reforms to favour the customers. Lengthy
and reluctant claim settlement does not impair customers? confidence; mis-selling
of insurance products, chasing quick profitability, and chasing profitability, these
are all things which impair the customers? trust.

oft g g et (Siimeme) : gfa Agied, et § mudhl SrgAfd @ A & T, Tach! &
(Sfter fafer dane) fAdaen, 2025 TR UAT Hd @1 AT § | 37T Ig Had chad [ R ==
&l R @I 8, ST Tg U URd o g ANRG <hl Jgrar, TRAT 3R vfasy R fFAofa & @18 |1
zgfay YRT H gmESie ik enfdfe amm 7 a8 ve fRufas @ig & | ag aft § - "air &
TETRIEH!" STUh! JRE 3R HedTuT Sl RPFgRY g |

IS Aglea, eIl & 75 auf a1 oft WRd T Tah a7 a7t U4T g, St SHERt & =T 8, gee
¥ g2 SaT 8, g & J1¢ URAR l 3gH Big AT ¢ | I8 Rtk saforg, i 3aah urg st
T8l 2 | g fAdyue I MUY ohl THTW heat ol Tohed & | & AR facd #3i Sft ofiR A==
YA STt el e=gaTe &1 <eaT §, ifch T8 "FefenT ST Shael AR A1 Aifd 8 1 319 ek ofter
el HifAd @1, hrTel # IAS @M, S SMeHT ¥ ¥ @1, Afch gARY TR AT ¢ foh i
s TSI gl, T8 8 SMEHT T fYPR & | STfIY §HA gl 'TaIdhl J1HT, Jach! & '

g1l HEIed, ST AT 60-65 Ufdd HEEl O3 a3 & 3a1S g 3R 7R ¥ & 3-8
g1 oft g | arfior WRa, SN &, finT achd, B¢ ghMeR, el Avieg, 3 9 i cgawen @
T I1ER & | Ueh AfSehdd grRoid! 3ot off ol gRaRt st Tt & 3@m @ 9 eadher St @ |
gy 1938 3R g9 1956 o eI 31T o fSfoiceT wiewid sy 3R SifEH agat d91e1 o forg
Jafed gt 9ok 8 | 3uforg ag fadas smasaes ofik geaifaa oft 8 |

3 fadge &t gadt a3t AfekT 391 gfRRior & | a8 i1 &l dhaer <o AfdTT disae T8t amar,
herel Mgt AfSe a1 e g1 AT, afces AT AmHTfSieh JR&m o1 YR g | 39fag a9
1938 o1 e SifafAas, af 1956 &1 TasmEdt o1 fAfATH, a¥ 1999 &1 SMSIRSIYSATS ol
Ay, g7 A 7 uer a1y Gxnted fohar ST @1 8 | safeiv 39 fAdue o dter 3T 8 -
Insurance Penetration & S@M & JTIY-TTY AT T SRRT FGMHT 3R IRDAI &t 3ifdes gem
e F9MT | AT risk models 3R AT distribution channels &t fd&f@d &= | U
products 3sft & IR I & IR TR 34T | Policyholder Protection TR SR 3T § |

HEIed, TSah GUCATSHl hl I1d STt § 3R AR 9 UehR hl TG gt § | ART Uk ATead
g e 2 foh R &5 o Ggoh gHers il Aept o folg IR o Y A2 S=1RAT ST | 8aT & e
ferel, e Rt giRiTeTe R STeaeqR deh ST A1feq | Riad gefenrent 9 gd A @ | a8
fa9gen TR @t Hehe el IATAT & | 2. HiwRTa sidge & gHToie =g fdyfd dT & |

Helcd, # TE gl a18dl § 1o I8 fadges fhdl ges arf & foag =8, fhedl g dhoeit & fag 2],
fohelt o ga1g & foig 78, afeeh g8 Adues R YRy & forg @ | 39 fadye & #remm @ 25
Sftem i shufAat sk R Sfiew diar shufAai, af 2015 d 26 e @ 49 e Thateng fehar




T R ¥ 2021 # 49 wde 8 74 A< fha1 w1 | # AT geE H3 Si d gEre a1 g
foh st &5 | O WA TwSISTE AR I wH IgiA AT @ | 97 S g3 ey & wiy-ary
AR TR S5 T AT Y oft g o w6t & | qragr gl geear uadt | gt & arer oft
3R foierft & are ot |

3id , gwrufa Agiey # 39 fAdueh &1 Hel 9Ia=T & 91y G9Y a1 § | H 3 Sft & awfdar
GfeRT o 91 (U1 ST FHIS T § -

Teh g1 H gord gk | g4 Ueld forg <erd 8
g} hifd Sarer # STerd, gH SifIaR # Serd § |
fiEt # dvg & FuA W H JHET R 8
AEHIRT BT SR 7 TepdT, 3 [T Sigeh! G &t |

off IHEAR Ad 99 (IMeH) : UG Agled, 1 Rfa=R, 1956 & YRd Sfaw & A,
Ueresdl, it wrgAr &t Tt oft | 3T gug A & 245 Sl Sftaa Siwr dufat o o
QAT SRAY Mt arfeh & aht AT T ARl SifUg TSI TRET T HIEH T S 9 |
fohg amret T &5 # I wée YwSleTs a1 a1 St Fate fhar mar g 1 ad 2011 # S9 weHieA
&g St & gty &l TAR GRT 51 RAC THENSTS A Gl ULdTd @ -7 aF 9rerar 3 Q¢ 321 o
gIeThR 7 f&aT foh 39 Twalens & gART &7 @i gt S, ISR 7 SIQem, @R 37 & Sithd
31T SITEAY | AfchT 31T 8% S8 O IRYE T3NS heat ahl i TSI TRehR e @l & | chad
Y 9 § B IS Tl gl @ | SMUehl i AT USTT | Ig Sl ot /T M7 §, 399 I8
el del Sarar 7T ¢ foh 3 Y TR SHAT B TS HT A §IH AT 87 ST & H T GUR
B a1t 82 317 31 H pfy AT TS It @t 8, wifchT T fohas foha €, fS=rent Y At ftem
Aerar 87 3T fou &S uray= T8l fhar mar g |

"eied, # Uh & | 1 gt § foh AT dhufal & graU™ §9 a6 & Bid & foh oI fhe
T ST FAH A ST 8 af bt Ta-TY ¥UT T g o Sar & | 39 [y SRR &Y
WG T PIs UM ol fohar ST g, Afch AT T T Uk THSISITE A T T Tg ThR HR bl
gl

Heied, St aah 327 & YSiufd 327 @t o W@ o | Ak, 91d 39 TR A fadef gufrafaat &t of
Teft e 2 § & | gorensHt Sieft ardwifes T a1 G4 sret TEg i ot J T 3.9 o9
Bier fAd & =0 & T 8 | 399 U8 A @WST 8idT & foh 1 I iR 7AgH i d 99d o
giiaT hiIRe TRl o folg TG & ST ST 6T 87 gt 31, Rl & SIgaR 9IRd # T 70
Ufdra RT W a7 § 18R &1 Ieh! fohg akich T 3T FioHT o 3R T STIYT? Idh Wy
& forg o forar some? arfes, OR e 398 of@fea gt 9 | o RS 7 g S, gadh
TReT" I ghterd fha thaer S gt Sl g1 Y seier @ | Siet S dufat hiftes ot
aged! €, Afch SRd TS R ST St IART AT el fHeadT 8 |




QU Hgted, i1 AgMRT & SR 3T <@ g, QR 327 = 31 8 foh gefrst & 3rma | i
WA @, Afh= a1 Sufat 39 gug wgl R oft & & gy @St 781 REh | g T off eFR
091 g € dt s fohe adich @ @l & ATy @eT @A Rl hH HAN? WAR A A IR
ST ohl T hgehe o] fohar o7 foh &% URAR &l Ui dg ¥Ud deh w@Red AT o1 o1 e,
AAfh 29 o # ot gieret 9 o1 @ € | FEAS H S YR i & dgd i 9
IS 94 ARG IUY T TleTell JTHA AT 8 |

TTafd Hgted, # SMuch A1egH § Agt STRIY SheAT ATgi foh [ a¥ich & 3 ghaleTs 100 e
R @ 8, giiy ofik AT $fear s gue fajty o W@ @ | Ugd 3iv UwhEteE @t Rty
forar o1, Afch 3eT & I UwRSTSNS T WhraeT fe@T 38 € | 3 fohg dlich & SRl JHTY hedl? ?
(aum™)

HON. CHAIRPERSON: Hon. Finance Minister, would you like to speak now?
SHRIMATI NIRMALA SITHARAMAN: Sir, are you calling me for the reply?
HON. CHAIRPERSON: No, Madam. You have to make an announcement.

SHRIMATI NIRMALA SITHARAMAN: I would just like to inform the hon. Members
that dinner has been arranged for Members in the MP?s Dining Room, First Floor of
the Parliament House.

Members may kindly avail dinner after 8 p.m. as per their convenience.
HON. CHAIRPERSON: Thank you, Madam.

AT TERIToT, 3 Gt & Top SIRIY & | 31T Fa df 3191 AT HrT g1, wifeheT ST S1ut

Fifeeedt & o 1 ot i\ wsy | Mgt SHar €, a1 A et ate fear g, s 3 oft
Eh TR H IHATRAY IR ST UAEH A <hl HUT HX |

3+l B SR AT TeT dettt | 3y Feft ot Rth & fAee & oo+l a1 g\ et g |
oft gTA sfarer Sit |

oft g9 SHtard (AFTR) : AU Agled, MU= g7 'Fadhl ST Facht & (tar fafdr deres)
fadgen 2025 W e e Hidhl e & | 59 Y SueRt aga-agd 4=aTg |

TEIGd, U ATeH & TG U & g TE AT I8 § 1oh g1 T R, armfores grem ok
IrReAl Y o< WRenm & iy 7 78 € | araa &, I\ &1 I ST el & 9wy hi
3MMAGehdT g, Afch 3271 Y STaT o1 U T8 ¢ o ag fadus fhgas fa & 82 omw amiles & faa
a ¢ a1 9t i1 Shufaat & fRa A 82 39ah IR | A @30 Sft 3rga Siate # SRR fRTaR & |
WHR 39 [Ad9ues @) "ot ST &g Wl 8, «Afchd ST ghiend ag & b oot oft 2 Y ot



ST, W fha, srimfda &3 & ufies, B gapmer iR unfior afgard a1 ot dimr @ aex
& a1 foR O ofigr o oY €, et grar e ey erdva @ |

Iy Agted, Sit ot ThENSTS , a8 Goft ol a1 errenT 32 ufavid & ¢ 1 Ot fRAfy  wRaR
GRT YHSSMTE T &t 100 UfARId deh FerT 3R faReft goft sl R & qof wdar 31 ¢ o<
g qhed g | 39 ol @1 7 dhaa YRR srdfereaen R, e wRdA & dufaat w off ik
geaRRoT g |

gHTufa ggied, AT g, aar femr s € | i\ uifereht 31 S 8, dfchd Sie gEfen gidl 8,
AR et & a1 wEd ¥ gidl &, a9 hufaal Udl b ST fosT 3t € | 39 Rdye d a8 we
Seifed a8l & | safey, 8% w5ft Sft 7 & i s S1a Stare € at ard f 39 [dgs & ailka
g1 & 91 gat & Muer & arg-dEr o ghifl? Tad alieh @ qrar @iikel R R hufaat )
T G ghfl?

gUTUfd Ay, 3R 'gadh! &' 99 § TRehR ohl 32T &, d 999 Uga doid e ol I1fdehR
AT R | 59 SR | -G H3At S §d19 |

gumufd Agley, fAsfieror ok fadf dsft - g fadges sftvr &3 & fAsht ok fadsft fAdsr &t ek
ST §A1dT 8 | 9a1el I8 ¢ foh rr 399 Wiffgs aar g a1 fir gmth & foig miet ot amex

= fear Srgm? ag ard A g9faq ot g @ g ok i s wraRur @R q8f g, g8 gresiAde
WY T & & | 3R chael HATHRI 61 A&T gRTT, dl "Gk S1AT Yeh ART TR Ig QT |

oft faRTTTeTaT TeRTeTey. UTélet (TiTett): St {3t e ohT HichT &, $9h fTg SiTuenT 4=9a1g |
fama w5t Sft & Egigar™ & HI9UT H g §© 3Michs U fhy | She spoke about penetration
going from 3.3 to 3.7 per cent. With a low base, I think that is dismal, and clearly,

we have done more. She also spoke about companies having grown substantially. ?
Yes?, companies need to grow further if you want to bring in penetration. The
world penetration is about 7.7 per cent. She spoke of $55, and the world is at about
$889. Has the IRDAI been responsible for the increase in companies? Here in the
Bill, you have given extra powers to the IRDAL

TeleT, 32RY At Ueh wigAfRigd tisae w8l @ | It is a social safety mechanism. Sia sfar
T ST 8, Il s FATH ol GradT g, GRAR Ut YRET Jadl & | SRt #, gred 7 difga
gRaR & 91T @ @S | & | So, the test of an insurance reform is simple. T Ig A
sreHt o folg TRerm sigrar 8 a1 9% & fog srerdr g, At U8 9w & foy srerdn &, 78 3@ Hi
g9 8 | Insurance penetration stays low. Large sections of society remain outside
the safety net - informal workers, self-employed persons, rural households,
migrant labourers, gig workers, women, and elderly dependents. g 31<sT G5g T fh
AR I HB AT, wifch THBR = 7T A8l AT | So, the most serious change in this
Bill is 100 per cent FDI insurance. Si§ Ythelas 74 Tl fohar mam o1, at e &t smyia




fohar mar o1 fos Ef3ar &1 dhgta @7 | This was about capital, not privatisation. ST eRen!
h ST Uieere fohg SITET, wifch I8 =8l g3 | The Government has moved greatly to 100
per cent. I am concluding, I am not saying too much. My simple questions are &1
$2aRY 1T fohthraaHe gam 82 A8l | Has rural and informal coverage increased? No.
T i3 hulfole agdd hi a1d ot Wit 82 F8l | So, the biggest failure of the insurance
sector is the claim settlement. Does the Bill have any provisions to improve bill
settlements?

TR, 700T el SET1? T o eade 31 8 14-14 Og1 &1d & | I8 STS3SUH i Ueh Tel
hedl g |

Sir, the Bill needs to change that somehow. There is so much to say, but I will pause
here because I have very short time. Thank you.

oft sreger efie @ (IRELEN) : AR F9TUld, SR e <l Shufal MY, af I8 =Sl 91d g,
Fifeh UM d¢1, AfhT # TRABR T Tg Y1 =181 g b 31U Yeh a¥& dlchel BR cichel i
I1d @d &, dt T g 39 Hifd & & T8t ghm?

AT GO, =T, St 09T a1gR <t hufAai &, afe el 3 @l O SR T TG, ot S
reHt o1 T ghm? St dt sy fasTa e, Age Sendt 3R ke A ot arae el A ug g |

R U Goh TONRLT & foh STt fehcg lokd 8 | 91 gr5a &, A9 §, ®Rucd g, T ¥ & I
3ORT & AT U At s=man S, 918 a8 fohdt dhut & & @R O vigde Yk § M @,
IHI EIRY AS g1 AT | Toh HEAYU a1 Ig & foh St a1 Sarch & gAR UieH g, Iahl
B2 BTcT | STRY 1 I1f3T | 3R Bisl g S|y & 2, af SgdR g |

Sigl deh H3t uar @ foh a¥ 2019 der MR Siel ST @ Ugel S SARY @l AT o1 A1 a1 S
AR TSt 98 WR 8, df 37 IR+t daselt & SY | 9e8 Agaquf a1d ¢ foh a9 6l o%d @
| 3T STTCHT Sl SH I1d hl STHHRT 6 61 & foh o/ 39 $S gl oIdl g, df aoid el et 82
AR &NT o T € ofR R & dad §, 32 oo HAdT 81 ¢, df I folg & IS ol 23/ I8
A ! SRR & | gH IFIE W o 21eH a18s fSedisTer siwg &t 8171, I8 dgd Heayuf ¢ 3R
AT A AT <l SEt | 3id | F gg ehgr =g foh o STt et foh eniediegudt # @9 o
JATRAY &2 | H hY s 31T gl Jd16? TR UTH ohig T gl 6l & |

oft ISTPAR Ad (FGaTST) : IUUfd Agled, 3TU 29 AT, Fadht &m? fAdye, 2025 W
Fie &1 TR U o, 6 foIg U=uaTe | SRR ?Hadhl sHT, Geeh! &7 e 3@ @, Aifeh
21 Y Tars I8 & R IRa B Fpor fiar g B et oft haet 3.7 wfawra 8, safs afdew
R W Jg 9d 7 ufderd 8, It 9IRd gfFar & eyt ti € | 399 oft mefk a1d ug @ o ad

2022 7 g & 4.2 ufaerd off ek av 2024 # gg & 3R R gt ¢ | gg Aifd e gardt g fh
ol 9 gl GARI HASIRI § | TR el dHAT Hifd TR 3R AR a7 deh ugd el urdl § | e
3R anfeardt YR SaT @Ry @ a1 ¢ | g F Sigh 73 ufasrd o & g Sfiae i §, agt



grtor 3R erfearelt gereh A ag sticher A 20 @ 22 ufderd § T € | S T=Ts ug g fn
Fhaet 10 gfara arfior T & U Sfiaq A1 g ofik siearfa # ag sik i co-ia ™A F 8 1
g, Soa o WepRr fAdw ifdae gamm | Wy i & ama 8 W9 ik enfeardt geg
ST g | et oft & 7 40 A &RT Y €, [ ury i ot Wy o\ AEl 8 8k TR
J ST SIS ST TRl 8 | §HART G9GH &5 ORI h ASIGleh 8, dl TSI ahl AfkT STd
ORI H SITdT g, df [Ise Uk Tt ek agi 39 1S ohl TS -Ig! [ohdl, Aifche 376 TReR S 3R
ST WHR = Wt 31a o uay™ g g ok sofe fean g, dt o ag =1 gon & | 7 fasivaw
<TG foh ISR 1 ekt St TSRId | S @M 8, df RIS SIS T Ieht o1 e =iy |
I8 fUed U a7 @ 781 fa urm o1 | anft TR Sift g 8k o X Wl 8 | Wt ot
IISHTY RIS eht GRETT g1 Ugard! ¢ | ? (ae) W, S&dYR ard! i UdT g1 T 8, 19 gl a9
s gl 91 & | AST & @M S 1? (FIeT)

AT gumafd : ey fad &R Sifey |

off ISTHAR A : T, YA ST ToHT J ARGl 1 @IRST 8t 38 8 | 9IRI el U ol ST
arret oY Afea & | U /30 Stige AT TS # 82 9Tel 1T 16 ufaerd uiferist oW g @ &,
Fifeh TR & @rd & 330 Iu Hiffay 781 38 uran g, s9feiv a8 o gt SIdl & | ? (Suau)

AFRT GTafa : s IR IS U, S MY ST Y iy |
? (aY™)

off IATHTE IS W (qHA R 9) : HElcy, & TY uget Taeht AT, Gadht & (A S
Genee) fAdaes, 2025 TR EREAR ST GRI8AT Hal g | T8 gy fiar &5 ol sy ik Afdqs
TR R ufdwdf sam it R & v aefe oeq & | Twdlens ot Ot ufdsd d semr, faeef
ST hufal & fog goft STasdehdl S AT, STESIREIGSTE &l Aolgd YRR A1 3R
TASNTSYT ahl 31fdep TdadT USH &l S8 UTaeT TR 8 | 399 a9 2047 d it & forg
1T 1 18T AR g, AR d¢i SR urior &5 den uga giAfead gt |

Tgiey, 39 fRdus d oo Sl &, O smewr gl fhar s gehar & | ugel el ug & & gad
et Y srgAfa T & 7 § | 3R o o ot fAfefieRor o sraeR g e ofik IR #
U gdRrehl chl Teer dfAg B |

TERI, 93 ST ShufAdl & folg Usit SasaehdT dt i it & T g Uraam= w6l 8 | ST 8ie,
Ty I 3R WIS i 3T &F H U o 8 Ach JohaT g, oD fa<ita gamEr uanfag
B |

e, afe o swasik g1 at gui fadeft fRdsor & srqafa @ daeashiear &=t e g fade
Al ST o1 @ 8, St A fedl bl gifdd R Gehd 8 |




e, fadger & Iuwiear @Reor R a1 Mu-tgar 99 gef R vafed e T8l f&ar man g, siafeh
et dimr & g o ag "Agayet @ foh durier idass @t ofk sifdes gmmah ok dgfea
Gohelt 8 |

g1, A TTE ¢ foh TR dt 39 Al A R dx oy S R AR &R | 999 uga
HUlfSie A3dY ot A fohar Sg, difds ShuisT Sifdies Fererdr & &M R Toh 3R AN A 8l
| Tq g2 & forg goft SirasachdT at A fohdT STTY, @RI S SiHdT o forg St arior ofk fasiy
ST et &3t IR hihd &e | fadsft fAdsr ) g od @ S, Si9 for =gras fAar eafd, ©
AT ISR oI bl S1eard | ? (SFIYT)

oft TSter o (gfofan) @ W, gasnsdl g avg ¥ Rarferar g 18 ¢ | A g & fh aensH &
U 3701 i 9 el §a1 ¢ | ag Iiyr o1 dar g fhedt o2 Iemmafa ok gefiufaat & &=
B T & | TSt St o SreHt o forg off, St o sieHt, fAfEe ot & A o Sitae & @t
g8 ot | 399 818 I T MR § 1? (FTYT)

AT 9TUfd : Ul MY §6 S84 |

oft I I ¢ W, ORI 8T8 <hid hl TR ¢ foh Taramsat diferedt e 83 3R« 64 g9k H,
31,217 W-US, 7 IS 42 @G, 39 a8 oh 37CT & foh [hd dRich T 31H IMGHT & Sita IR SHHT
3R g | wWE forar mar g o i Fame, smsemSivens, yrd Sitaa siar, Taensdt, 19
T Shufal R SEfed AT R Fi T8 SR 39 UR TEIHOT A AT | 319 A3 SHT JieiT
Y g | 3T Yeh dRW hgd & foh 78Rl dIAT? A1 & dreve foer dhulfsie daedyd 99 gur sad
fAe T8l €, fO8 U dhudt Uah gt Ugad O A8, gy SR I ofHr gft @ @mer € 9 |
T Aderd ¢ foh 39 e T 91 df IT @7 §, GachT o1, wifch] TR, 9% 3R qagamast 3¢
U1eA & foIg Srrasaes o 8l & @1 8 | 98 foege faRielt ach ik arafder Iaure fafdydr @ siga
g ghm | e shut Sie fad:ft goft & srefis gift, ot a8 srum e ot siaRisda SR IRt
¥ Siig &t | SR IR # IAR-IEE Pl W7 R YR ST ha 3R UTgahl i Tifers
F deg IRy | YA faedta ? (@) smRer St gt & SR & &g @1 8, ? (Tau™)

oA gumafa: it TR S

QEdiche T AR (AFHT) @ AT GHTafa Sft, ugat fauer Sierdr o1, SRR et off, 3« AR
et g, A F3A St Sied @ ek fAuer See AT 8, 319 g9 A Higid dad T 8 1?
(cTauT)

Ty Sft, At w6 St ast 361 &, e et sga 91 8, 98 o9 fAme ok R & o <t |
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SHRI RAJMOHAN UNNITHAN (KASARAGOD): Thank you very much, Chairman,
Sir. The name of this Bill promises protection for all but in reality it is a blueprint for
surrendering India?s insurance sector to foreign corporate interests. The Bill
exposes the deep hypocrisy of the Government?s Aatmanirbhar Bharat slogan. On
the one hand the Government lectures the nation on self-reliance, and on the other



hand it allows 100 per cent foreign ownership in a sector that safequards the life
savings of crores of Indians.

If this is Aatmanirbhar Bharat, why does the Government believe that foreign
capital must fully own and control the Indian insurance companies? Why is Indian
capital suddenly inadequate? Why is Indian management not trusted to protect
Indian policyholders? Insurance is not a mobile phone or a luxury product. It is a
pillar of economic sovereignty. Yet, this Government is saying: "Take 100 per cent
of Indian savings abroad. We have no objection". This is not self-reliance. This is
self-surrender.

Let us consider LIC's unmatched contribution. For 68 years, LIC's tied agency model
has demonstrated unparalleled effectiveness and reliability, helping LIC maintain
its position as the market leader. Even before liberalisation in 2000, LIC agents
worked tirelessly to deliver exceptional results, contributing to India's financial
growth and infrastructural development. LIC's philosophy "people's money for
people's welfare" has earned it the reputation as the pride of India. Any
amendments that compromise this legacy must be reconsidered with utmost
caution.

Sir, mis-selling through banks is a serious concern. When borrowers are coerced to
buy insurance to obtain loans, it raises costs, affects vulnerable individuals, leads to
policy lapses, and results in loan defaults worsening NPAS. Even the hon. Finance
Minister and IRDAI Chairman have raised concerns about this unethical practice.
LIC, in contrast, relies solely on trained agents who ensure transparency, fairness
and ethical sales.

The proposed amendment to Section 42(2), allowing agents to work for multiple
insurers, poses a grave threat. LIC recruits nearly 50 per cent of all insurance
agents. Opening agents to multiple insurers will discourage companies from
investing in recruitment and training, reducing employment opportunities and
risking de-growth in the agent workforce. Companies may compete by offering
higher incentives, eroding agent loyalty, and shifting focus from policyholder
welfare to self-interest. LIC agents currently manage more than 25 products. Open
architecture will require knowledge of hundreds of products, resulting in superficial
advice and suboptimal customer service. Exclusivity fosters healthy competition.
Allowing agents to move freely across companies will dilute innovation and lead to
stagnation in the sector. There will be compromise in post-sales service. Insurance



is not just selling policies, it is about continuous support. Agents shifting between
companies cannot provide consistent after-sales services, harming policyholders.

Development Officers are the backbone of LIC. They recruit, train and mentor
agents. Their performance is tied to the business generated by their agents, with
accountability including possible termination in case of significant decline in
business. Allowing agents to work for competing insurers will jeopardize their
livelihoods.

Hon. Members, the Bill threatens the livelihood of agents and Development
Officers, LIC's legacy and operational model, ethical standards in insurance,
financial stability, and inclusion of millions of policyholders. Insurance should
protect citizens and strengthen national resilience. This Bill does the opposite.
Therefore, I categorically reject the Bill and demand that it be withdrawn or
referred to a Standing Committee for thorough scrutiny. For these reasons, I
strongly and unequivocally oppose the Sabka Bima Sabki Raksha (Amendment of
Insurance Laws) Bill, 2025.
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SHRIMATI NIRMALA SITHARAMAN: Sir, the Government is introducing Sabka
Bima Sabki Raksha (Amendment of Insurance Laws) Bill, 2025, for amending three
Acts related to the insurance sector, namely the Insurance Act, 1938; the Life
Insurance Corporation Act, 1956; and the Insurance Regulation and Development
Authority Act, 1999. About 34 hon. Members have spoken on this Bill. I thank each
one of them. Many of them have gone into details of the Bill and spoken about
what this Bill means to them. I will address their concerns.

Sir, what I would start off with is this. The Insurance Act in this country, since it was
introduced in 1938, has seen the amendments 12 times. From 1939, the year after
it was introduced, we have seen the amendments twelve times. I mentioned about
2015 but there was no amendment even in 2014. So, the amendments have had
various characters and are very reflective of the progress that the country is
making. To reflect the insurance requirements, the Act has since been amended.
What I would like to highlight from among those various amendments is this.

GOl & IR H AR s AT JEI0T = &1d el ¢ |
19.46 hrs (Hon. Speaker in the Chair)

The first-ever change in agent commissions was made in 1950. I am just trying to
say that according to the requirement of the society, important Acts such as the
Insurance Act get amended and reflect the amendment of the period. I am



purposely highlighting what the 1950 amendment was. One may ask, so what if it
happened in 19507 So many years have passed now. But I am saying this. Every
Government has to respond. In 1950, it is surprising for us to know, that agent
commissions were reduced. 3MUeht TTAT & foh g2 IR M Sft h TRepR =1 & 3 St @ |
MY S Igd IR AT foaT SR & 918 HhiaRed & fg sifet &d € 1 99,1950 # Goied &
foIq et T UTay™ S ged A1) St R TRepR T A AT off | T & IER $© HmYd
AU E |

Then, in 1999, allowing the entry of private players in the insurance sector and
setting the FDI limit at 26 per cent occurred. So, actual progress in every such Act,
which has a bearing on our citizens and their lives, do get amended. If this is the
Insurance Act, the LIC Act has had eight amendments since 1956, and there were
very many important features which were brought into it. One particular thing I
would like to highlight is that in 1981, explicit power was given to the Central
Government to make rules regarding the service conditions of all classes of LIC
employees and agents. The power was given to the Central Government. I am sure
there were some Members ? I would not like to go into the records of the House to
speak ? who asked as to how the Central Government could take away all the
powers. That happened under the LIC Act.

Sir, I just want to highlight that amendments do happen, and they happen with the
larger interests in our mind. But what has happened since 2014? I briefly
mentioned this in the morning. The Insurance Ombudsman Rules were framed in
2017 because the Government strongly felt that a robust grievance redressal
mechanism should be in place for the insurance sector so that the people who take
policies will have a place to go and complain. The IRDAI was also established as a
regulator earlier, and an extensive framework for the protection of policyholders
was also made. That mandated insurers to provide crucial information to
policyholders at the time of policy issuance and set stricter timelines for claim
settlements. This also happened after 2014, after Prime Minister Modi's coming to
Delhi. Several flagship insurance schemes have also been launched since 2014. 1
appreciate the genuine concern expressed by many hon. Members that the
common people should have insurance coverage. Will these companies, which
come, bring that kind of a facility? So, the more the competition, the better the
rates.

In anticipation of covering and bringing all Indian citizens into insurance coverage,
the Government has introduced PM Jeevan Jyoti Bima Yojana, PM Suraksha Bima
Yojana, PM Jan Aarogya Yojana and Fasal Bima Yojana. This is done for the purpose



of bringing everybody into the insurance coverage world. Schemes have been
launched to a large extent backed by the Government's funding, and also making
sure that the larger the insurance pool, the lesser will be the premium. That has
been the guiding principle. Together, these schemes have provided the safety net
to protect common citizens and farmers from any risk to their lives, health or
livelihood.

Another priority which our Government has given is to strengthen the public
sector insurance companies. Again, this is a point on which several hon. Members
spoke, ?What will happen to our public sector insurance companies?? I would like to
say that today's listing of LIC, GIC Reinsurance and New India Assurance has
actually stepped in the right direction.

I heard, hon. Member, Shri N. K. Premachandran, talking with great concern about
what will happen to public sector companies. Here is the fact behind it. Since 2014,
we have been doing a lot of things to improve the ecosystem for insurance. One
very important point is capital infusion. So, a capital to the tune of Rs.17,450 crore
has been infused into three public sector general insurance companies to
strengthen their capital base. That was done by our Government. As a result of this
and other such measures, LIC, GIC Reinsurance and Agricultural Insurance
Company of India Limited, which is AICIL, reported their highest ever profits last
year. That is the kind of focused attention we are giving and infusing capital where
they need it so that they can compete better in the market. They as well as other
related companies have also started turning profitable.

However, to attract global capital and technical know-how, the FDI limit had to be
changed. FDI limit for insurance companies was increased from 26 per cent, which I
told you earlier was brought in 1999 itself, to 49 per cent in 2015. Then, from 49 per
cent it increased to 74 per cent in 2021. So, foreign reinsurers were permitted to
set up branches in India, thereby increasing the local reinsurance capacity while
retaining the reinsurance premiums within the country.

Repeatedly, I have heard several Members saying, ?What will happen to the
premiums paid by Indian citizens? Will that be taken away by the foreign
companies?? No. Even earlier, when foreign reinsurers were permitted to set up
branches in this country, the money which was collected as reinsurance premiums
in this country is retained in this country. They are not allowed to take it out.
Similarly, the FDI limit for insurance intermediaries was raised to 100 per cent in
2019 to enable them to provide better advisory services to our citizens.



So, the presence and the kind of robust insurance sector environment that we
have built up have resulted in positive outcomes. That is why even at the time of
introduction, I did say this. Several hon. Members asked me questions about what
the number was, and I said it. I will repeat it for everybody's benefit. The number of
insurers in 2014-15 was 53, but in 2024-25, we have 74 insurers.

Insurance penetration has increased close to 3.8 per cent, whereas it was only 3.3
per cent. Insurance density, that is, the average insurance premium paid per
person in a year, was 55 US Dollars in 2014-15. In 2024-25, after ten full years, it is
$97. So, total insurance premium in lakh crores was Rs.4.15 lakh crore in 2014-15;
whereas in 2024-25, it has gone up to 11.93 lakh crores. It is showing improvement,
and therefore the reflective policy making. Assets under management, again in
lakhs of crores, is Rs.24.20 lakh crore in 2014-15; whereas in 2024-25, asset under
management has gone up to Rs.74.43 lakh crore. The FDI limits for insurance
companies, now in 2024-25, before this Bill, is at 74 per cent. For insurance
intermediaries, it is already at 100 per cent.

Sir, you may recall and, through you, I would like to tell the Members in the House
that the 56™ GST Council meeting, which was held in September this year,
unanimously agreed to remove GST on individual life and health insurance
premium. There is now a zero per cent GST rate, which was earlier 18 per cent. In
this very House, at least a year ago, you may recall, hon. Speaker, there was so
much of a debate saying, what is the GST Council doing, why can you not bring it
down? I am grateful to the GST Council.
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it e diaryor : S, g, 9= | ? (s@au™) So, this nil GST on individual health and
life insurance is a significant tax relief that directly reduces the cost of premiums of
policyholders. The GST Council, through its instruments, are watching how it is
playing out. There are, of course, comments from some people through the social
media, saying maybe the companies are increasing the premium, not giving the
benefit, but even that is closely monitored by the GST Council and its Secretariat.

With the guidance of hon. Prime Minister, Sir, we have launched a nationwide
campaign. This is an important fact that I would like to inform the Members about
‘Aapki Punji, Aapka Adhikar', which is ?Your Money, Your Right?, to facilitate the
settlement of unclaimed financial assets, including insurance claims, bank deposits,
dividends, shares, mutual funds, and pension, to the legitimate claimants. This
drive was launched from 5™ October. Almost 500 districts have had this camp. This
camp had had participation of public representatives, district administrations, and
also officials from the financial institutions.
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sfiet Fefer HiaRAvT @ TR, I8 HFH 5 SegeR I el g1 UT | 500 ffegerd ol g sk &
f&ar € 1 In that, as I said, public representatives, district administrations, and
officials from the banking institutions have all participated. Under the insurance
regulator, Ek Bima Bharosa for unclaimed insurance proceeds is also happening
simultaneously. Unclaimed insurance policies have been given to their legitimate
claimants, whoever is the inheritor. In the first two months only, during this
campaign, we were able to give unclaimed financial assets, not just insurance,
shares, mutual fund, insurance, and deposits, and so on, amounting to 2,000 crores
to our common citizens.

20.00 hrs

It went to the rightful owners, and this campaign continues. We will be doing again
one more round after completing one round in all the districts, so that more and



more people who remain without information ? whether they have something to
claim, or they have something to claim but do not know how to go about it ? are
reached. This campaign has actually brought people together to claim their
legitimate money. ST 0= TN, | MU GRT I AFHIT Tl & Reawe a1 amgdt §
fh SruA-3rum der 9T & J 39 fAwy &l vafed & ek f[9¥eh gR1 unclaimed deposits or
shares or whatever is lying, should be claimed by the rightful owners. I appeal to all
Members of Parliament to spread this message in their regions and in their States.
We want to give the money back to the rightful owners.

I will now highlight the key features of this Bill on which the discussion has taken
place. When I highlight these points, many of the questions raised by Members will
be answered. I will just flag them and explain their intent. First of all, we need to
spread insurance awareness among people so that they not only avail themselves
of insurance to cover their risks, but also receive their legitimate dues, as I
mentioned what is happening in the campaign. The Policyholders? Education and
Protection Fund, which is being created out of the penalties levied by IRDAIL will be
used for this purpose. It will be definitely used for building awareness.

Secondly, better regulatory oversight of the affairs of insurance companies will
help ensure the orderly conduct of insurance business. This Bill aims to bring in
that transparency. I will give one or two examples to show what prevails now is not
as transparent as we would like it to be, whereas what this Bill proposes is to bring
in greater transparency.

Thirdly, we are introducing a one-time registration for insurance intermediaries,
which will ensure uninterrupted service to our citizens, promote ease of doing
business for service providers, reduce regulatory delays, and also lessen the
administrative compliance burden for intermediaries.

Fourthly, our country needs further capital infusion into the insurance sector. This
will ensure that we benefit from better technology, world-class risk assessment
models, and the best insurance products available anywhere in the world. The
proposed removal of the upper cap on FDI in the insurance sector is a significant
enabler in this process despite many questions that were raised. The more opening
up happens, the more it brings in better technology and better insurance products,
which we may not even be able to conceive of today. Thereby, we create a
conducive business environment.



Another point addresses the concern raised by the hon. Member, Shri N. K.
Premachandran. We are standardising the regulation-making process by
introducing standard operating procedure for regulation-making and mandatory
public consultation on all regulations by the Insurance Regulatory Authority of
India, to ensure that the process is consultative and transparent. The issue that the
fast-track route, or the power for urgent or risk-mitigating regulation, is being
handed over entirely to IRDAI is not well-founded at all. We are standardising the
process. Regulation-making with mandatory public consultations will bring in the
necessary transparency. It is not about emboldening or giving more powers to the
regulator.

Under the current provisions ? and this is the point I wish to highlight how we are
better off under the proposed Bill ? intermediary licences are directly cancelled
when found violative of law. We are introducing the provision for suspension of an
intermediary?s licence instead of direct cancellation. This will provide time for
compliance and allow the intermediary an opportunity to strategize, streamline
operations, and bring in greater transparency during the period of suspension.
This gives them time to correct themselves, so that citizens can be better served.
That is what is being brought in now. The provision for merger of a non-insurance
company with an insurance company would promote a simplified corporate
structure. We have had quite a lot of instances where the holding companies are
doing a similar thing, the subsidiary is doing a similar thing and they are not able to
give better synergy. So, this provision would bring to greater synthesis between the
parent and the holding company, and their subsidiary and both doing similar
comparable assignments. Even earlier, one of the points I wanted to say but now I
will say it. The legal requirement to seek prior approval of the regulator for transfer
of share capital has been raised from one per cent to five per cent. What does this
aim at? It aims to reduce compliance burden for insurers and for regulators
thereby promoting ease of doing business. Even earlier, for one per cent share
transfer, they had to rush to the regulator. Now, it will be only when it is five per
cent and therefore, the ease of doing business comes in.

Sir, reducing net owned fund requirement for foreign reinsurance branches from
Rs. 5,000 crore to Rs. 1,000 crore would invite more reinsurers to come into this
country for creating greater risk management and risk capacities that they would
have and would create a level playing field for the foreign reinsurance companies
in domestic tariff area as opposed to that which prevails in the foreign IFSC
because we want Indian citizens to get the same benefits as much as those who



operate in the IFSC would be getting. Sir, the Central Government may, by
notification, apply with modifications or exempt the insurance intermediaries
operating in any Special Economic Zone inclusive of IFSCA from the provisions of
the Insurance Act. This exemption will be offered only in certain conditions and this
will only be aimed at getting more investments but that is only after the
applications are scrutinised and you know the objective is kept in tact.

We are providing further autonomy to LIC. This is one of the important things
which many of the hon. Members were talking about but this point will address it.
LIC will have greater autonomy. We are providing autonomy to LIC to open zonal
offices and aligning compliance for its foreign offices with the laws and regulations
which prevail in the respective jurisdictions. Now, even if they want to open one
zonal office in an area where business is thriving, they will have to come to the
Government and seek the permission. The files move up and down and then the
permission is given and then they go open, by which time months pass. Whereas if
it is given to their own Board, decision can be a lot more professionalised. That is
one of the things which we are doing by the Amendment. We are bringing this for
the LIC Act.

We are also empowering the regulator. This is very important because many hon.
Members thought we are empowering the regulator. It is so empowered, it is
empowered for a very good thing, that is disgorging wrongful gains. When most of
the time wrongful gains happen and somebody has gained it, you do not have the
statutory power to disgorge that and give it to whoever have been made to suffer.
Now, this will give that power to the regulator to disgorge wrongful gains from
insurers and from intermediaries. So, when insurance companies have made
wrongful profit, that will be disgorged by the regulator. This is one of the very
insurance policyholder friendly steps.

Sir, we are also proposing to rationalise penalties to be imposed by the regulator.
The maximum limit of penalty on insurers for default in complying with or acting in
contravention of the Insurance Act or the IRDAI Act has been proposed to be
increased from Rs. 1 crore to Rs. 10 crore. Now, insurance intermediaries have also
been included under this provision. This would act as a deterrent, and encourage
legal and regulatory compliance. Earlier, the fine of Rs. 1 crore, which we are now
proposing to increase to Rs. 10 crore, was only applicable to the insurance
companies and not for the intermediaries. Now, we are bringing both on board and
both will be at Rs. 10 crore penalty so that there will be some deterrent from



compliance oversights, as a result of which many of the insurance policyholders
suffer.

All these are the main features of this Act, and the last of the main feature is that
an entity, for instance, engaged in the business of insurance will have to
categorically use the name ?assurance or insurance company? in their names. You
cannot operate any more by not having the word 'insurance' or 'assurance' in your
name. So, it will directly relate to the common people saying, "Oh, this is a
recognised insurance company". Without mentioning the word 'insurance’, a lot of
questions are raised as to, "Are they genuinely in the business of insurance? Who
are they? Are they doing it? and so on".

Similarly, an insurance intermediary will have to necessarily indicate the nature of
its business and service to identify itself with the kind of services that it extends. So,
we hope that this will avoid mis-selling of policies and wrong sale with features
which are not aligned with what is proposed. So, with these proposed changes, the
insurance law will ensure accessibility and affordability of insurance to our citizens,
meeting with the goal and objective of ?Insurance for All?.

But, besides this, there are one or two points which I will explain to the hon.
Members who have raised these questions. Sir, should I name the Members who
are not here, who raised the issues, or just say the points because it will benefit
everybody else? ? (Interruptions)

Sir, the Government, as I said, has taken a lot of steps.
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SHRIMATI NIRMALA SITHARAMAN: Okay, Sir. So, I will explain how the
Government has taken a lot of steps towards giving general coverage for the
common people.

7 34 U&r AWy SR shg 918 W@ g | On affordable insurance schemes like the
Jeevan Jyoti Suraksha Bima Yojana, we have seen 81 crore enrolments and we have
settled the claims to the beneficiaries to the tune of Rs. 23,440 crore. So, those
schemes which are aimed at the common poor citizens of India, are getting them



their money back when unfortunate incidents happen and the policy has to be
invoked.

Ayushman Bharat Jan Arogya Yojana has benefited 12 crore families. This scheme
provides free medical care of up to Rs. 5 lakh per family per year to the poor and
underprivileged. So, 12 crore families were benefitted. Further, this scheme has
also been opened for senior citizens, and accordingly, more than 80 lakh senior
citizens have been enrolled under the scheme and Rs. 56,401 crore has been
settled to the beneficiaries under this senior citizens? scheme. So, money has gone
into the hands of people with whom they lived, meaning the senior citizens have
lived. ? (Interruptions)

Sir, just to give a matter-of-fact data, currently, there are 74 insurance companies in
the country, and out of these, 40 companies have FDI. I will give the numbers
because hon. Member, Shri Lavu Srikrishna Devarayalu had asked me about the
number of companies. I just want to highlight the fact about percentage of FDI and
the number of insurance companies. As I said, a total of 74 insurance companies
are there. In 10 of them, less than 26 per cent FDI is there. In 23 of them, between
26 per cent and 49 per cent FDI is there. In three of them, 49 per cent to 74 per
cent FDI is there. There are four of them which have FDI at 74 per cent. So, I want
to highlight this fact. This is another point which hon. Member Premachandran
spoke and a few others have also spoken about. So, if there is a need for growing
protection through insurance in this country, we need to have insurance more
accessible. Enhancing FDI limit through Section 3 AA of the Bill to 100 per cent will
enable global insurance to inject substantial capital directly, without waiting for
domestic partner to invest capital in parallel. It is because we have heard a lot of
these FDI people who want to come into this country searching for a joint venture
partner. It is a mammoth effort. Now, by doing this, we are able to bring them to
the country directly, and of course, all the Indian laws which are passed by this
Parliament for LIC or insurance will apply to them. They are not coming to be
without any regulation on them.

There was this question, ?why are we rushing this Bill?? This has been in discussion
for quite some time. This Bill, of course, was put up to the Members through the
portal even on the 14™. We are discussing the provisions of the Bill extensively now
for almost four hours.

On the transparency point, I just want to highlight this. All life and health insurance
companies are required to calculate and publish their claims settlement ratios



annually. It is a compulsion on them. This data is also collated and published by the
insurance regulator in its Annual Report. So, there is no way that the details will
remain secretive. It is for us to use and look at their websites. Every quarter they
keep updating it, particularly health and life insurance.

Sir, I had given the data of different Bima Yojana. But there was a particular
question: Does it cover the people of Uttar Pradesh? I want to answer to a Member
who was here. Jeevan Jyoti Bima Yojana with a life insurance premium of Rs. 436
annually has 3.21 crore enrolments only in Uttar Pradesh.

Similarly, Suraksha Bima Yojana, which is an accident insurance at Rs. 20 per
annum premium has 8.19 crore enrolments only in Uttar Pradesh. Ayushman
Bharat Health Insurance which has Rs. 5 lakh health insurance has 7.43 crore
beneficiaries and 67 lakh plus claims have already been settled only in Uttar
Pradesh. IR 7.43 &g dfAftherist SgsA™ 9k # 8 | In Uttar Pradesh, 15 lakh plus
farmers are covered under Fasal Bima Yojana. ? (Interruptions) ? (a4t ) q;fﬁ o areme
&, so he can take it further. ? (Interruptions) ? # STET & &I § |

Sir, quite a few questions have been raised about the Fasal Bima Yojanaa that it is
not effective. I just want to place the two options that are available for the sake of
clarity. One is the traditional Fasal Bima Yojana, where the insurance company
bears the full claim and also retains the entire premium. That is one option.

The second option is what is called the Cup and Cap Model. There are two variants
under this model ? 80 to 110 or 60 to 130. Under these, the liability of the insurance
company is capped at a fixed percentage, either 110 per cent or 130 per cent. If the
claims go beyond this limit, the State Government has to bear the additional
liability. Conversely, if the claims fall well below a certain percentage ? 80 per cent
or 60 per cent ? the difference between this threshold and the actual claim ratio has
to be borne and returned by the insurance companies. The States can make a
choice at the time of floating the tenders. They can decide whether they want to be
in one model or the other.

We have Hon. Supriya Sule ji, who normally comes with quite a lot of details when
she asks a question. Maharashtra and Uttar Pradesh both operate the Fasal Bima
Yojana on the 80 to 110 Cup and Cap Model. So, in that case, it will be for the
insurance companies to bear the difference.

The concern regarding data protection is a very legitimate concern. Some Members
did raise it. I just want to state that this Bill mandates the regulator or its



authorised agencies to collect the KYC data of the policyholders. The collection of
this data will be in full compliance with the provisions of the Digital Personal Data
Protection Act.

The provisions contained in the Bill will help in safeguarding the sensitive KYC
information of the policyholder. Any sharing of information will be only with the
express consent of the policyholder; otherwise, it will not be possible. The aim is to
create insurance data repositories which will help insurance companies to
underwrite policies better and to prevent insurance frauds.

These will be similar to credit information companies, the much-maligned ones
which are now also getting corrected, like CIBIL in the banking sector. But this will
be run more efficiently. Without explicit permission, no data will be collected. I
think I have addressed most of the concerns raised by N. K. Premachandran ji.

Sir, again, there is a concern about insurance agents. There are 14 lakh insurance
agents in this country, and their livelihood needs to be protected. I want to
highlight, that the Government values the service of all insurance agents. We value
them; we respect them; and, therefore, we will do only that which is going to help
them. We also recognise their role in taking insurance products to the last mile.
That is why, I want to thank the hon. Prime Minister for giving me a suggestion
which we implemented in right earnest, with a view to initiating and bringing in this
initiative of LIC called ?Beema Sakhi?.

This is one of the most appreciated schemes which has benefited women. The hon.
Prime Minister launched it in December, 2024, under which close to two lakh
women have been trained and deployed as agents. They can increase insurance
coverage and take insurance products to every household, especially to cover
women who are often left out of the protection net that insurance schemes can
offer. So, on the issue of in surance agents, we are with you; we appreciate your
concern; and we value them as well.

Sir, the Government also recognises the role of LIC. We have heard many Members
speak, and rightly so, about the huge role of LIC in development, and the need to
protect it. Of course, we want to protect it. We want to increase its reach. The
Government recognizes the role of the LIC and it is through this Bill that we are
trying to empower the LIC. That is why I explained that zonal offices do not need to
wait for the Government to give them permission. They can go ahead. We are



giving a lot of professional liberty to the LIC and this will actually mean the LIC will
have greater autonomy in its operations and capabilities.

As for clause 71, I think I have already explained it. There was this question which
is a very important point. I want to highlight this. An hon. Member expressed
certain misgivings about the proposed amendments. Let me clarify that this is an
existing section. There is no attempt to dilute the said provision in Clause 71
section 116. On the contrary, the proposed amendment brings in greater
transparency. Therefore, the apprehensions of the hon. Member are unfounded.

I would like to draw the attention of the hon. Members to section 116 of the
current Act where there is no requirement for the Central Government to place
notifications granting such an exemption before the Parliament. As the law prevails
today, there is no need for me to come and lay any details to the Parliament under
section 116. But what this proposed amendment is actually doing is that it is
inserting a sub-section 2 to section 116 where any such order passed by the Central
Government shall be laid before each House of the Parliament. That is the insertion
we are making. This is a mission to bring more transparency and I hope that the
hon. Member will appreciate that the proposed amendment for making the
Executive more accountable to the Legislature. That is what we are doing now by
introducing the section.

Sir, I come to my last two points. It was one of the hon. Members? observations
that States were not consulted on the draft amendments. The draft amendments
were shared with all States and Union Territories in a letter dated 26.11.2024, that
is one year ago. We had given that for their comments and suggestions. States
were consulted. Extensive stakeholders? consultations other than the States were
also held with insurers, regulators, industry bodies, and public through the website
of the Department of Financial Services. So, it will not be correct to say that we have
not held stakeholder consultations.

Sir, I have mentioned about the money which was infused to make the companies
profitable and that has given them a lot of market reach. There was a concern that
public sector is weakening; private companies are coming to capture the market.
No Sir, we have constantly supported our own companies. I told about Rs.17,450
crore which have been infused into these institutions. Today, they are all turning
around and making profits.



With this, I hope I have addressed all the concerns and questions raised by the
hon. Members and I appeal to you that we pass this Bill.

AT 37e8] : UT TE &

?fop dftar srfafaam, 1938, St &fiar A sifdfFam, 1956 ok &fiar faffame iR fawra mfYr
T AT, 1999 T 3R Herted & aret fadaes R faaR fehar ST 1?7

UTE Ttepd g |
AT 3reme @ 39 T fAdes R Egar =R &t |
UH IS S
?feh @s 2 fadges ot s & 1?
T TEtepd gaTT |
T3 2 fladgs & s far m |

CLAUSE 3 Amendment of section 2

AT Jeget : oft ULk, Deesd SiY, oRT Sy |ty ST 1 8 3 U¥dd ohAT d1ed 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, in clause 3, there are three
amendments. That is along with the hospitalization. This may also be added
because it includes all the expenses for treatment, both as in-patients and out-
patients, including modern medicine and AYUSH. For the time being, AYUSH is not
covered under this hospitalization. So, this may also be covered so that the
customers may be benefitted. That amendment may be accepted. It is a harmless
amendment.

AT STeAET : oRIT 37T GRY &A1 1§ 3 U ohT dT8d 67?
SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I beg to move:
Page 2, line 41,-

after ?hospitalisation?

insert ?or the expense for treatment both as inpatient and outpatient including
modern and AYUSH?. (1)



Page 3, line 4,-
after ?hospitalisation?

insert ?or the expense for treatment both as inpatient and outpatient including
modern medicine and AYUSH?.(2)

Page 4, line 1,-
after 2agents?
insert ?or insurance agents of all categories?. (3)

AT Segel @ IF J off G, UHaeed St gRT @€ 3 # Ugd 9y I 19 3 @ 99T &
g9 AdSH & g w@ar g |

TNy AdSH & Iy 3@ Qg quT &g g |
AT ST (UH T &

?foh @ 3 fadyges o1 ST 1?
UTE Ttepd g |
ws 3 fadas § Sitg fear mar |

CLAUSE 4 Amendment of section 2C

A SreAet : 318 gAfd S, T Y FLAreE WAt 19 Ugd AT d1gdt 87

DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): Sir,
I am not moving the amendment.

AT el UH TG 8
?foh @z 4 fadges @1 st e 1?
UTE Ttepd g |
Gg 4 fAdues | St faar mar |

CLAUSE 5 Amendment of section 2CA



AT Sreme : oft ULk, Do SiY, oRT 31T SRy AT 4 URd el 9T8d 62

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I am moving the Amendment.
Insurance intermediary includes ? (Interruptions)

Sir, I beg to move:
Page 5, line 25,-
for ?shall not apply?

substitute ?shall apply? (4)

AT 3reel : 39 | off Tk, UHae Sit gRT @S 5 | URgd IRMYT G=AT 4 hl 9T & I8
HIGH & foig T@ar g |

Gy AdeM o fIg 3@ T JuT SrEdid gar |
A A& (UH TG B
?fh @z 5 fadaes @1 s 1?
UTE Ttepd g |
g3 5 fAdass A Sits fear man |

CLAUSE 6 Amendment of section 3

A S7ee] ¢ oft G, oh., UHdwsA S, o7 SHTT HRMeH 9T 5 Ud heAT d1gd 82

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, along with financial condition,

qualification or experience in the insurance sector may also be a ? (Interruptions) I
am moving the amendment.

Sir, I beg to move:

Page 5, line 43,-

after ?financial condition?

insert ?,experience in the insurance sector?.(5)

AT e : 3 § st G, YA St gRT @S 6 § U¥gd URNe U1 5 i 99T o 998
HIEH & folg T@ar g |



Gy Ade o fAg @ AT JuT SrEdied gar |
AT ST (UH T &

?feh @z 6 fadges ot i e 1?
U&ITd Wiehd ga |
T3 6 fAdgss A St fear man |

CLAUSE 7 Insertion of new section 3AA

A Sreae] : oft Q.. UHdwaA Sil, oRIT SHTT HRe §&1 6 9 8 U¥dd el dlgd 87

SHRI N.K. PREMACHANDRAN (KOLLAM): The FDI limit may be brought down to
49 per cent. That is my amendment.

I beg to move:
Page 6, line 19,-
for ?may extend upto one hundredper cent?
substitute ?shall be limited upto forty nine per cent? (6)
Page 6, lines 23 and 24,-
for ?may extend upto one hundredper cent?
substitute ?shall be limited upto forty nine per cent? (7)
Page 6, line 24,-
for ?insurance sector?

substitute ?public sector insurance?. (8)

AT e : g J off G, UFaeed Sft gRT @e 7 | uigd 9ty I=A1 6 9 8 dht 99T &
GHE g o g 3@ar g |

MY HAGH o folg @ 7Y quT 3&iepd g4 |

AT 378l : Ygdiche Iw Q@R Sit, T MY A TAT 11 UxJd AT 18 82




ADV. CHANDRA SHEKHAR (NAGINA): Sir, I am moving the amendment.
Sir, I beg to move:

Page 6, line 19,-

for ?2o0ne hundred?

substitute ?seventy-six? (11)

A 37eAel @ 31 # Ygdiche I AER Sit gRT &S 7 H Ud GNY= AT 11 bt AT & JHE
A & foig T@ar g |

G AdeM o foly 3@ T JuT rEdiehd gar |
AT 3regel @ oft d I8 - IufRd =78 1
2.8, gAfa Sit, A sirg eites W& 20 3R 21 UKJd &A1 drgdt 82

DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): Sir,
I am moving the amendment:

Sir, I beg to move:

Page 6, line 19,-

for ?may extend upto one hundred per cent?

substitute ?, subject to prior approval of Parliament

by a resolution and mandatory consultation with State Governments,?. (20)
Page 6, after line 21,-

insert ?Provided that no foreign investor shall exercise controlling interest in
matters

affecting policyholder protection, pricing
of health insurance products, or social

sector obligations.?. (21)



A et ¢ o | 2 &, gAfd St grr @e 7 # uxgd iy H=&r 20 SR 21 ot 991 &
GHE g o g 3@ar g |

MY HAGH o ol @ 7Y quT 3r&iend g9 |
AT AT :UF T8 @ ¢
?fp Ts 7 fadys @1 s EH 1?

U&ITE tepd g |
ws 7 fadas § Site fear mar |

CLAUSE 8 Amendment of section 6

AT 37eeT : YSdlche Iw SIRER Sit, T ST WLMe TAT 13 URd el 18 872
ADV. CHANDRA SHEKHAR (NAGINA): Sir,

Sir, I beg to move:

Page 6, line 33,-

for ?one thousand crore,?

substitute ?ten thousand crore?. (13)

W, Ueh §oIR hRIS TUY aTell oht Hiehl &A1 ST T 8 | 8 7T € foh 39! 10 §9IR axis 3ud
fopaT ST |

AT 37e48T : 3T 10 §SIR RIS FUY T T hedl?
..(STgYg™)

AT e8] @ 3 § YSdiche I ARSIt gRT ©3 8 # U¥Jd AMYH T=AT 13 ht AT & A
HIEH & folg Tt g |

G AdeM o foly 3@ T4 JuT SrEdichd gar |
AT A& UH TG B
?feh @z 8 fqdgen &t T A 12

UEITE tepd g |
Tz 8 fadyes | it foar ma |



w99 14 fidus & s Ry Mg |

CLAUSE 15 Substitution of new sections for section
14

A Sremet ¢ oft U, Das S, T ST SRMeE ST 9 URdd AT I18d 87

SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, before rejecting the claim of
settlement, a reasonable opportunity of being heard be provided to the claimant.

I beg to move:
Page 8, line 22, -
after ?date of rejection?

insert ?with evidence that reasonable opportunity of being heard has been given to
the claimant before rejection of claim?. (9)

AT Sreder: 39 # sft g4, &, UHdwsd gRT1 @8 15 | URgd IMes §&a1 9 ohl 9T & aHe
HdeH o forg T@ar g |

G A h folg @1 7T qT SrEdiehd g3 |
AT el (U TG ¢
?fe @z 15 fadges ot s &4 1?
T Ttepd gaT |
Ts 15 fadas § S Rar mar |
T3 169 19 fadyes A Sis Ry g |

CLAUSE 20 Substitution of new section for section
27

A Sreaet ;31 L.gAfd Sit, T STy St ST 22 UKJd AT dTgdt 87



DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): Sir,
I beg to move:

Page 11, line 12, -
after ?social sector,?

insert ?including State-specific social security, public health insurance schemes and

rural insurance programmes,?. (22)

A Seer: od d 31 &, gAfd St gRT @8 20 # u¥dd dmyq €A1 22 & 991 & 99
A & g T@ar g |

G AdeM o foly 3@ T4 JuT rEdiehd gar |
A A& (UH TG B
?fer @s 20 fadgen ot s & 1?

U&ITE Ttepd g3 |
@s 20 fdyes § S o mar |

T3 21 ¥ 43 fadyes | Sits ey g |

CLAUSE 44 Amendment of section 51

AT el : oft o, TYUTHOE SfY, T 3T HRMe= ST 15 U¥dd AT d1ed 87
SHRI K. RADHAKRISHNAN (ALATHUR): Sir, I beg to move:

Page 16, lines 43 and 44, -

for ?two hundred fifty rupees,?

substitute ?fifty rupees?. (15)

AT Jeger: 3 # off &, TUTHWH St gRI We 44 | Ukgd MYT H=AT 15 hl G971 & 9
HdeH o forg T@ar g |

G AASH h folg @1 7T qT SrEdiehd g3 |
AT SIeAeT :UH T8 @
7 Tg 44 R9TR w1 T I 1?



UEITd Wiehd gar |
WS 44 fdyes § St o mar |

Gg 459 67 Adges A Sitg g 71q |

CLAUSE 68 Amendment of section 114A

A SreAel : 31, OLgAfd Sit, T Y FLAteE ST 23 Ud AT dTgdt 87

DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): Sir,
I beg to move:

Page 20, after line 44, -

insert ?(d) ensuring representation of State Governments and policyholder groups
while framing regulations having financial or social impact.?. (23)

A Seer: od d 31 &, gAfd S gRT €S 68 # U¥dd dMyd €& 23 & 991 & 9He
HIEH & foig T@ar g |

Gy AdeM o fIg 3@ T JuT SrEdid gar |
HHIT e 1 UH TG B
?feh @ 68 fadyes ot 3T 4 1?
UTE Ttepd g |
T3 68 fadae # St ar mar |
T3 69 3R 70 fadaes 7 Sits feg g |

CLAUSE 71 Substitution of new section for section
116

AT 37eA8] : Ygdiche Iw Q@R Sit, T MY HMET T=AT 16 UXJd AT d1d 82
? (cgaum)

UEdiche T RER (ATHT) : IR, & e o © Aad T8l 8 SR IR s A W A A A A F
T &R FehdT §?



W, # I8 hg W § o 59 Jrel # Ig gl 71 ¢ foh arfelame # ge &3 & a1e g9 & 3@ |
R 17 g o 38 urferarde o a1 g1 d T@n Sy 3R 39 a8 §e & Sy |

I beg to move:
Page 23, line 14, -
after ?Parliament?

insert 7and such order shall have no effect unless each House of Parliament passes
Resolution approving the order within fifteen days from the date of its laying?. (16)

A STeFe: 39 d YSdiche I R Sit gRT @ 71 § U¥gd HMyd T=A1 16 Sl 991 &
gHe Hde & fay 3@ g |

G AASH o folg @1 7T T SrEdiehd g3 |
HAHIG AT U TG B -

?fe @s 71 fadges ot s &+ 1?
AT TEtepd gaTT |
Ts 71 fadae ¥ S far mar |
T3 729 95 fadyes A Sis Ry g |

CLAUSE 1

Short title and commencement

AT Sreae] : oft o, YRV SfY, T ST GG AT 10 UFJd AT d918d 87

SHRI K. RADHAKRISHNAN (ALATHUR): Sir, I am moving my amendment. I beg to
move:

Page 1, line 5 to 6,-

for ?Sabka Bima Sabki Raksha (Amendment Insurance Laws) Act, 2025?

Substitute ?Insurance Laws (Amendment) Act, 2025?. (10)



AT e ;3 # off o, AUTHWH gRT €S 1§ U¥gd MY T=AT1 10 hl A1 o GHL
A & foig T@ar g |

G #deM o foly 3@ T4 JuT SrEdiehd gar |

AT Sreel (U I @
?fer @z 1 fadges o1 i a7

U&ITE tepd g |

dg 1 fAdyes A St fear mar |
Sifafaes g7 iR fAdaes &1 gu 9w fadaes F site Ry 79 |

AT 37e8T 2 Al St UXd1d e foh [aekes ot aTikd fopar g |
SHRIMATI NIRMALA SITHARAMAN: Sir, I rise to move:
?That the Bill be passed.?
A et : U I8 ¢
7ok fadaes uiRa fomar smg?

UEITE tepd g |

AT 3reme] : o1t Uen faet iR =T, 3119 I i 3@ 81?7

? (cgaym)

AT See @ )T 3T 9 JIR 87
? (cgaym)

AT 37e&T : T <hl JgAfd T8l &, dt chel IeTTdd, AAfch ool 3R AT deh SoT § |
? (cgaym)

AT 3TAE : AT hl hrddTel el JUAR, f&ier 17 fG&sR, 2025 ot UTd: ™R o<t deh & oy
Wi & STt 8 |

20.41 hrs

The Lok Sabha then adjourned till Eleven of the Clock



on Wednesday, December 17, 2025/Agrahayana 26, 1947 (Saka).

** Introduced with the recommendation of the President.
* Moved with the recommendation of the President.

*2..* English translation of this part of Speech was originally delivered in
Malayalam.



